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INTRODUCTION 

I, the Chairperson of the Committee on Government Assurances (2021-2022), having 

been authorized by the Committee to submit the Report on their behalf, present this Fifty-

Sixth Report (17th Lok Sabha) of the Committee on Government Assurances. 

2. The Committee on Government Assurances (2020-2021) at their sitting held on 28 

September, 2021 inter-a/ia considered Memorandum Nos. 89 to 108 containing requests 

received from various Ministries/Departments for dropping of 47 pending Assurances and 

decided to drop 39 Assurances. 

3. At their sitting held on 20 December, 2021, the Committee on Government Assurances 

(2021-2022) considered and adopted this Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of the Report. 

NEW DELHI; 
21, December, 2021 

Agrahayana 30, 1943 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITIEE ON GOVERNMENT ASSURANCES 
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REPORT 

While replying to Questions in the House or during discussions on Bills, Resolutions, 

Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to 

consider a matter, take action or furnish information to the House at some later date. An 

Assurance is required to be implemented by the Ministry concerned within a period of three 

months. In case, the Ministry finds it difficult to implement the Assurance on one ground or 

the other, it is required to request the Committee on Government Assurances to drop the 

Assurance and such requests are considered by the Committee on merits and decisions taken 

to drop an Assurance or otherwise. 

2. The Committee on Government Assurances (2020-2021) considered Twenty 

Memoranda (Appendix-I) containing requests received from various Ministries/Departments 

for dropping of 47 pending Assurances at their sitting held on 28 September, 2021. 

3. After having considered the grounds cited by the Ministries/Departments, the 

Committee are convinced and decide to drop the following 39 Assurances :-

-··-··-. -i---- ·-s. No. SQ/USQ No. Ministry 
&Oate 

----·--j------- -- -----------

1. 

I 
I 
' 

(i) USQ No. 1903 
dated 17.07.2009 

(ii) USQ No. 462 
dated 23.11.2009 

(iii) USQ No. 517 
dated 23.11.2009 

(iv) USQ No. 563 
dated 23.11.2009 

Rural Development 

(Department of Land 
Resources) 

1 

Subject 

(i) Land Reforms 

(ii) Achievement in Land 
Reforms 

(iii) Land Reform Policy 

(iv) Committee on Agrarian 
Land Reforms 

I 
____ _I 



S. No. SQ/USQ No. 
&Date 

------ ... -------
(v) USQ No. 3448 
dated 16.08.2010 

(vi) USQ No. 3620 
dated 16.08.2010 

(vii) USQ No. 1950 
dated 22.11.2010 

(viii) USQ No. 4200 
dated 06.12.2010 

(ix) USQ No. 4331 
dated 06.12.2010 

(x) USQ No. 2945 
dated 18.08.2011 

(xi) USQ No. 4444 
dated 30.08.2011 

] (xii) USQ No. 3621 
I dated 15.12.2011 

i (xiii) USQ No. 2646 
dated 29.03.2012 

(xiv) USQ No. 6739 
dated 17.05.2012 

(xv) USQ No. 302 
dated 09.08.2012 

(xvi) USQ No. 4352 
dated 06.09.2012 

] (xvii) USQ No.1014 
. dated 29.11.2012 

(xviii) USQ No. 1261 
dated 12.12.2013 

(xix) USQ No. 3688 
: dated 13.02.2014 

I I I • ---- ------- --- j .. - --·-- ____ I ... 

Ministry 

2 

Subject 

,_,_ ··---+----------
(v) Acquisition of Land for 
SE Zs 

(vi) Transfer of Land 

(vii) Acquisition of 
Cultivable Land 

(viii) Resources in Tribal 
Land 

(ix) Land Ceiling 

(x) Land Reforms 

(xi) Contract Farming 

(xii) Land Banks 

(xiii) Committee on Land 
Reforms 

(xiv) Allocation of Land to 
Landless People 

(xv) National Council for 
Land Reforms 

(xvi) Land Reforms Act 

(xvii) Land Reforms Policy 

(xviii) Land Reform Policy 

(xix) Waste Land 
Development 



S. No. SQ/USQ No. Ministry Subject 
&Date 

(xx) USQ No. 4231 (xx) National Land 
dated 20.02.2014 Reclamation Council 

(xxi) USQ No. 2723 (xxi) Distribution of Land to 
dated 12.03.2015 Poor 

(xxii) SQ No. 294 (xxii) Land Reforms 
dated 1s:o3.2018 

(xxiii) USQ No. 1398 (xxiii) National Land Reform 
dated 20.09.2020 Policy 2013 

(Appendix-II) 

2. USQ No. 2997 Department of Atomic Shifting of NPP from 
dated 16.03.2016 Energy Haripur 

(Appendix-III) 

3. USQ No. 4112 Department of Atomic Exploration of Uranium and 
dated 18.08.2010 Energy Plutonium 

(Appendix-IV) 

4.* (i) USQ No. 2410 Personnel, Public (i) Right to Privacy Biil 
dated 28.03.2012 Grievances and 

Pensions 
(ii) USQ No. 6496 {Department of 

(ii) Right to Privacy Bill 
dated 16.05.2012 Personnel and 
(iii) USQ No. 3201 Training) (iii) Separate Legislation on 
dated 12.12.2012 Privacy 

(iv) USQ No. 4154 (iv) Panel on Privacy of dated 19.12.2012 Individuals 
(v) USQ No. 1714 (v) Exemption from Right to dated 09.12.2015 Privacy Biil 

(Appendix-V) 

5. USQ No. 2536 Heavy Industries New National Auto Policy 
dated 09.07.2019 (Appendix-VI) 

3 
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( 
S. No. SQ/USQ No. Ministry Subject 

&Date 
6. USQ No. 7114 Defence Battery Operated Chariot 

dated 08.05.2015 (Defence Research and (Appendix-VII) 
Development 
Organisation) 

7. USQ No. 402 Rural Development Economic Losses due to 
dated 15.09.2020 (Department of Rural Corona Virus Pandemic 

Development) (Appendix-VIII) 

8. SQ No. 130 Railways Railway Projects 
dated 27.11.2019 (Appendix-IX) (Supplementary by 
Smt. Jyotsna 
Charandas Mahant, 
M.P.) 

9.* USQ No. 3988 Railways Survey Work for Broad 
dated 17.07.2019 Gauge Lines 

(Appendlx·X) 

10. USQ No. 1760 Railways Restructuring of RPF 
dated 04.05.2016 (Appendix-XI) 

11. USQ No. 1663 Railways Tejas Express 
dated 26.07.2017 (Appendix-XII) 

12. USQ No. 3669 Railways Tellichery-Mysore Rail Line 
dated 02.01.2019 (Appendix-XI II) 

13. USQ No. 5631 Railways Railway Medical and 
dated 10.05.2012 Nursing Colleges 

(Appendix-XIV) 

4. The details of the Assurances arising out of the replies and the reason(s) advanced by 

the Ministries/Departments for dropping of the above mentioned 39 Assurances are given in 

Appendices -II to XIV. 

*Implementation Report of the Assurance laid on Table of the House 01.12.2021. 
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5. The Minutes of the sitting of the Committee dated 28 September, 2021, whereunder 

the requests for dropping of the Assurances were considered, are given in Appendix~XV. 

NEW DELHI; 
21 December, 2021 

Agrahayana 30, 1943 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 
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Appendix- I 
COMMITIEE ON GOVERNMENT ASSURANCES (2020-2021) 

Statement showing summary of requests received from various Ministries/Departments 
regarding dropping of Assurances and considered by the Committee on 28 September, 2021 

------------------ -- .... ·- --------,-,~~c--c--------
SI. Memo Question/ Discussi Ministry Department Brief Subject 
No. No. on References 
1 89 (i) USQ No. 1903 

dated 17.07.2009 

(ii) USQ No. 462 
dated 23.11.2009 

(iii) USQ No. 517 
dated 23.11.2009 

(iv) USQ No. 563 
dated 23. 11.2009 

(v) USQ No. 3448 
dated 16.08.2010 

i 
(vi) USQ No. 3620 
dated 16.08.2010 

(vii) USQ No. 1950 
dated 22.11.2010 

(viii) USQ No. 4200 
dated 06.12.2010 

(ix) USQ No. 4331 
dated 06.12.2010 

(x) USQ No. 2945 
dated 18.08.2011 

(xi) USQ No. 4444 
dated 30.08.2011 

(xii) USQ No. 3621 
dated 15. 12.2011 

Rural 
Development 

Department of 
Land Resources 

(i) Land Reforms 

(ii) Achievement in 
Land Reforms 

(iii) Land Reform 
Policy 

(iv) Committee on 
Agrarian Land 
Reforms 

(v) Accuisition of Land 
for SEZs 

(vi) Transfer of Land 

(vii) Acquisition of 
Cultivable Land 

(viii) Resources in 
Tribal Land 

(ix) Land Ceiiing 

(x) Land Reforms 

(xi) Contract Farming 

(xii) Land Banks 

i_ __ ' • '-- --- -------------- ----- .. ----------- -·-
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·--··----- -·-· --------SI. Memo Question/Discussi Ministry Department Brief Subject No. No. on References 
----

(xiii) USQ No. 2646 (xiii) Committee on 
dated 29.03.2012 Land Reforms 

(xiv) USQ No. 6739 (xiv) Ailocation of 
Land to Landless dated 17.05.2012 
People 

(xv) USQ No. 302 (xv) National Council 
dated 09.08.2012 for Land Reforms 

(xvi) USQ No. 4352 
dated 06.09.2012 (xvi) Land Reforms 

Act 
(xvii) USQ No. 1014 (xvii) Land Reforms 
dated 29.11.2012 Policy 

(xviii) USQ No. 1261 (xviii) Land Reform 
dated 12.12.2013 Policy 

(xix) USQ No. 3688 
(xix) Waste Land dated 13.02.2014 
Development 

(xx) USQ No. 4231 (xx) National Land 
dated 20.02.2014 Reclamation Council 

(xxi) USQ No. 2723 
dated 12.03.2015 (xxi) Distribution of 

Land to Poor 
(xxii) SQ No. 294 (xxii) Land Reforms dated 15.03.2018 

(xxiii) USQ No. 1398 (xxiii) National Land 
dated 20.09.2020 Reform Policy 2013 G---90 USQ No. 2997 Department of Shifting of NPP from 

[ __ 1_ dated 16.03.2016 Atomic Energy Haripur 
~---·---------- -----------·-

3 91 USQ No. 4112 Department of Exploration of 
dated 18.08.2010 Atomic Energy Uranium and 

14 
Plutonium 

-------------- --------- - - - -- - ---

192 I (i) USQ No. 2410 Personnel, Department of (i) Right to Privacy Bill 
I dated 28.03.2012 Public Personnel and . 

I Grievances and Training ' (ii) USQ No. 6496 
Pensions (ii) Right to Privacy 

I I dated 16.05.2012 

________ _[_ Bill 
I 

I . . - J __ I -J 
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SL Memo Question/Discussi 
No. No. on References 

5 93 

(iii) USQ No. 3201 
dated 12.12.2012 

(iv) USQ No. 4154 
dated 19. 12.2012 

(v) USQ No. 1714 
dated 09. 12.2015 

USQ No. 2536 
dated 09.07.2019 

. 
Ministry 

-·· . ----- ---

Heavy 
Industries 

--- ----- ---- -- -- ----·---------1-

6 94 

17 95 

1----- ---
! 8 96 

' 

9 97 
I 
I 
I -----

USQ No. 7114 
dated 08.05.2015 

USQ No. 402 
dated 15.09.2020 

SQ No. 130 
dated 27.11.2019 
(Supplementary by 
Smt. Jyotsna 
Charandas Mahant, 
M.P.) 
- ----- -------· ----
USQ No. 3988 
dated 17.07.2019 

Defence 

. - -- -- ---- -- .. -

Rural 
Development 

Railways 

-·----- ------ -~·---

i Railways 

' I 

Department 

Defence Research 
and Development 
Organisation 

··------ --
Department of 
Rural 
Development 

-

------

---------·---" - - ---- - -
10 98 

11 99 

12 100 

USQ No. 2929 
dated 11.03.2020 

- ------
I USQ No. 2823 
I dated 11.03.2020 
1 

USQ No. 1277 
dated 25.11.2019 

Railways 

----- ---
Railways 

-------- ---- ----- -
Finance Department of 

Expenditure 
-·--·- - ----------- --

8 

-
Brief Subject 

(iii) Separate 
Legislation on Privacy 

(iv) Panel on Privacy 
of Individuals 

(v) Exemption from 
Right to Privacy Bill 

New National Auto 
Policy 

---
Battery Operated 
Chariot 

----· ·-----·-
Economic Losses due 
to Corona Virus 
Pandemic 

' 

Railway Projects 

------
Survey Work for 
Broad Gauge Lines 

----

Dedicated Freight 
Corridor 

Incidents of Chain 
Pulling 

·--------
Revision of !FA 

I Charter 



---------------

SI. Memo Question/Discussi Ministry Department Brief Subject 
No. No. on References -------- --- ------------- -- -
13 101 USQ No. 1760 Railways Restructuring of RPF 

dated 04.05.2016 
--- --·-· - . ..... _______ --~-
14 102 USQ No. 1663 Railways T ejas Express 

dated 26.07.2017 
--- -------- . -------- ···--
15 103 USQ No. 3669 Railways Tellichery-Mysore Rail 

dated 02.01-2019 Line 

16 104 (i) USQ No. 5148 Finance Department of (i) Overvaluation and 
dated 24.04.2015 Revenue Undervaluation of 

Imports 

(ii) SQ No. 189 (ii) Over Valuation of 

dated 06.05.2016 Coal Imports 
--- -- -- - ----- --- - ____ ,. __ --··---
17 105 SQ No. 82 Railways Safety Technology 

dated 08.02.2017 
(Supplementary by 
Smt. Aparupa 

l1s-
1
1;;; 

Poddar, M.P.) - -

Discussion on Railways Various Mo Us signed 
' General Budget by Railways with 
I (Railway) regarding France and China and 

Demand for Grants Moc signed with 
dated 12.07.2019 Russia to enhance 

facilities in Railways 
---------- --- --------- ----- -- ·--- ----

19 107 SQ No. 447 Railways Environment Friendly 
dated 24.07.2019 Technology 
(Supplementary by 
Shri Ravi Kishan, 
M.P.) 

Railway Medical and-- -: 
-·-·--- -----···-· ---- -------- --- -

20 108 USQ No. 5631 Railways 

I dated 10.05.2012 Nursing Colleges 
' ------ -------- ___ _J 

---- -- -----

9 



f 

Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 89 

Request for dropping of Assurances given in replies to:-

(i) Unstarred Question No. 1903 dated 17 July1 2009 regarding "Land 
Reforms" (Annexure-I). 

(ii) Unstarred Question No. 462 dated 23 November, 2009 regarding 
"Achievement in Land Reforms" (Annexure-II). 

(iii) Unstarred Question No. 517 dated 23 November, 2009 regarding 
"Land Reform Policy" (Annexure-III). 

(iv) Unstarred Question No. 563 dated 23 November, 2009 regarding 
"Committee on Agrarian Land Reforms" (Annexure-IV). 

(v) Unstarred Question No. 3448, dated 16 August, 2010 regarding 
"Acquisition of Land for SEZs" (Annexure-V). 

(vi) Unstarred Question No. 3620 dated 16 August, 2010 regarding 
"Transfer of Land" (Annexure-VI). . 

(vii) Unstarred Question No. 1950 dated 22 November, 2010 regarding 
''Acquisition of Cultivable Land" (Annexure-VII). 

(viii) Unstarred Question No. 4200 dated 06 December, 2010 regarding 
"Resources in Tribal Land" (Annexure-VIII). 

(ix) Unstarred Question No. 4331 dated 06 December, 2010 regarding 
"Land Ceiiing" (Annexure-IX). 

(x) Unstarred Question No. 2945 dated 18 August, 2011 regarding "Land 
Reforms" (Annexure-X). 

(xi) Unstarred Question No. 4444 dated 30 August, 2011 regarding 
"Contract Farming" (Annexure-XI). 

(xii) Unstarred Question No. '3621 dated 15 December, 2011 regarding 
"Land Banks" (Annexure-XII). · 

(xiii) Unstarred Question No. 2646 dated 29 March, 2012 regarding 
"Committee on Land Reforms" (Annexure-XIII). 

(xiv) Unstarred Question No. 6739 dated 17 May, 2012 regarding 
"Allocation of Land to Landless People" (Annexure-XIV). 

(xv) Unstarred Question No. 302 dated 09 August, 2012 regarding 
"National Council for Land Reforms'' (Annexure-XV). 

(xvi) Unstarred Question No. 4352 dated 06 September, 2012 regarding 
"Land Reforms Act" (Annexure-XVI) . 

(xvii) Unstarred Question No. 1014 dated 29 November, 2012 regarding 
"Land Reforms Policy" (Annexure-XVII). 

(xviii) Unstarred Question No. 1261 1 dated 12 December, 2013 regarding 
"Land Reform Policy" (Annexure-XVIII). 

(xix) Unstarred Question No. 3688 dated 13 February, 2014 regarding 
"Waste Land Development'' (Annexure-XIX). 

(xx) Unstarred Question No. 4231 dated 20 February, 2014 regarding 
"National Land Reclamation Council" (Annexure-XX). 

/o 
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/ 
(xxi) Unstarred Question No. 2723 dated 12 March, 2015 regarding 

"Distribution of Land to poo~' (Annexure-XXI). 
(xxii) Starred Question No. 294 ·dated 15 March, 2018 regardinr "Lane 

Reforms" (Annexure-XXII). 1 

(xxiii) Unstarred Question No. 1398 dated 20 September, 2020 regarding 
"National Land Reform Policy, 2013" (Annexure-XXII). 

The above mentioned Questions were addressed by various M.Ps., to the then 
Ministers of Rural Development. The contents of the Questions along with the replies of the 
Ministers are as given in Annexures I to XX!!. · 

2. The replies to the Questions were treated as Assurances and required to be 
implemented by the Ministry within three months of the date of the reply but the.Assurances 
are yet to be implemented. 

3. In this regard, the Ministry of Rural Development vide O.M. No. H-11015/07/2020-
LRD dated 11 December, 2020 and O.M. No. 1101/02/2020-LRD dated 06 January, 2021 has 
stated as under:-

"(i) Land and its management falls within the jurisdiction of States as per Entry 18 
and Entry 45 (State List) of the Seventh Schedule to the Constitution. The role of 
Central Government specially the Department of Land Resources, in the field of land 
reforms is only of an advisory and coordinating nature. 

(ii) The recommendation of the Committee on State Agrarian Relations and the 
Unfinished Task in Land Reforms was examined by the Committee of Secretaries 
(CoS). CoS submitted its recommendations for placing before the Council. Thereafter, 
a Task Force on the Land Reforms to finalize the draft National Land Reforms Policy 
was constituted. As a process of consulting the main stake holders, the Draft National 
Land Reforms Policy prepared by the Task Force was examined in the Department of 
Land Resources in consultation with Nm Aayog, Cabinet Secretariat and the 
Department of Legal Affairs, Ministry of Law and Justice. NIT! Aayog has not 
supported the proposal. The opinion of Department of Legal Affairs, Ministry of Law 
and Justice is as follows: 

"We have examined the views of the NITI Aayog and Department of 
Land Resources. The subject of Rights Over the land falls under the 
Entry 18 of List II of the 7th Schedule to the Constitution. Therefore, 
there appears no legal objection to the proposal of the Administrative 
Department i.e. 'Not to frame a National Land Reforms Policy at the 
Union level (and to file the matter on an as-is-wbere-is basis)". 

Therefore, it is submitted that the draft Report on National Land Refonms Policy 
has already been examined by the Committee of Secretaries (CoS) and as far as the 
remaining part of the Assurances is concerned, It is unlikely to fulfill because of the 
position explained above and the opinion of the Department of Legal Affairs, Ministry 

11 



of Law and Justice, Nm Aayog and subsequently the views of this Department is not 
to frame a National Land Reforms Policy at the Union level. Therefore, there is no 
need for placing the draft National Land Reforms Policy in the Meeting of the National 
Council for Land Reforms for consideration and direction. " · 

4. In view of this position, the Ministry with the approval of the Minister of Rural 
Development, has requested the Committee to drop the above mentioned twenty-three 
Assurances. 

The Committee may consider. 

NEW DELHI 
DATED: 21(0812.·2.I 

I ;z... 



GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 

UNSTARRED QUESTION NO: 1903 

ANSWERED ON:17.07 .2009 

LAND REFORMS 

MANSUKHBHAID.VASAVA 

(a) whether the Union Government has issued any guidelines to the State Governments regarding 
acquisition of land; 

(b) if so, the details thereof; 

( c} whether the State Governments have been requested to review the land reforms programmes; 
and 

( d) if so, the details thereof? 

Will the Minister of RURAL DEVELOPMENT be pleased to state:-

ANSWER 

J3 



MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR ~UMAR ADHIKARI) 

- (a):The Government of India has not issued any guidelines to the State Governments regarding 
acquisition of land per se. However, with the approval of the Cabinet, a National Rehabilitation 
and Resettlement Policy, 2007 has been formulated which came into effect on 31.10.2007. The 
benefits under the policy shall be available tc all affected persons and families whose land, 
property or iivelihood is adversely affected by land acquisition or by involuntary displacement of a 
permanent nature due to any other reason, such as natural calamities, etc. The policy provides 
that only the minimum area of land commensurate with the purpose of a project may be acquired. 
As far as possible, projects may be set up on wasteland, degraded land or un-irrigated land. 
Further, acquisition of agricultural land for non-agricultural use Jn the project may be kept to the 
minimum; multi-cropped land may be avoided to the extent possible for such purposes, and 
acquisition of Irrigated land, if unavoidable, may be kept to the minimum. 

(b):The salient features of the NRRP-2007 are the following: 

# Policy covers all cases of involuntary dispiacement; 

#Social Impact Assessment (SIA) introduced for projects involving displacement of 400/200 or 
more families in plaln/tribai, hilly, Scheduled Areas, etc; 

# Tribal Development Plan in case of displacement of 200+ ST families; 

#Consultations wlth Gram Sabhas or public hearings made compulsory; 

# Principie of rehabilitation before displacement; 

# If possible, land for land as compensation; 

#Skill development support and preference in project jobs (one person per nuclear family); 

# Rehabilitation Grant in lieu of land/job; 

#Option for shares in companies implementing projects to affected families; 

# HotJ.sing benefits to all affected families including the landless; 

# Monthly pension to the vulnerable, such as disabled, destitute, orphans, widows, unmarried 
girls , etc; 

# IVionetary benefits linked to the Consumer Price Index; also to be revised suitably at periodic 
intervals; 

#Necessary infrastructural facilities and amenities at resettlement areas; 

# Periphery development by project authorities; 

# R&R Committee for each Project, to be headed by Administrator for R&R; 
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# National Rehabilitation Commission for external oversight 

(c) t. (d):Land and Its management falls within the administrative jurisdiction of the State 
Governments as provided under Entry No.18 of State List (List II) of the Seventh Schedule to the 
Constitution. The role of the Central Government In this field Is only of an advisory and 
coordinating nature. However, implementation of land reforms programmes is reviewed from time 
to time at various fora, including Conferences of the Revenue Ministeri;/Secretaries of States and 
UTs organized by the Ministry of Rural Development. The State Governments have been 
requested from time to time for distribution of ceiling surplus land, Govt. wasteland and Bhoodan 
land to the eligible rural poor by preparation of action plans, and to complete the task by 
undertaking special drives. They have also been requested for taking effective steps for detecting 
insecure or informal tenants, so as to bring them on record; implementation of the legislative 
provisions for preventing alienation of tribal lands and restoration of such alienated land; 
modernization of the land records system, and for taking up consolidation of holdings. 

Issues related to land reforms have been considered at the highest level. In order to get 
comprehensive recommendations and to evolve a comprehensive policy on the matter, the 
following high level bodies have been formed by this Department: 

(i) A "Committee on State Agrarian Relations and the Unfinished Task in Land Reforms" under the 
Chairmanship of Minister of Rural Development. 

(ii) A "National Council for Land Reforms" under the Chairmanship of the Prime Minister. 

·; ... The composition, terms of reference, etc. of the Committee and the Council were notified in the· 
I Official Gazette on 9th January, 2008. The entire gamut of land reforms is being looked into by· 
I The Committee. Once the Report of the Committee 1s T!nallzea, Its recommendat1ons will be ' J.. PlaCed before the 'National Council for Land Reforms'. • 
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GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 

UNSTARRED QUESTION NO: 462 
ANSWERED ON: 23.11.2009 

ACHIEVEMENT IN LAND REFORMS 
ANANTHA VENKATARAMI REDDY 

Will the Minister of be pleased to state:-
RURAL DEVELOPMENT 

(a) the achievement made with regard to land reforms in the country during the period of Tenth Five 
Year Plan,State-wise; 

(b) whether there is any plan to distribute lands to the landless people belonging to the Scheduled 
Castes, Scheduled Tribes and Other Backward Classes in various States; 

( c) if so,the details of the land distributed during each of the last three years, State.wise; 

( d) whether the Government has any agency to monitor or supervise and give guidance to the process 
of land reform works being done by.the State Governments; and 

( e) if so~ the details thereof ? 

ANSWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT(SHRl SlSIR KUMAR ADIIlKARI) 

(a) to (e): Land and its management falls within the exclusive legislative and administrative 
jurisdiction of the respective States as provided under Entry No.18 of List II (State List) of the 
Seventh Schedule to the Constitution. The role of the Central Government in the field ofland reforms 
is only of an advisory and coordinating nature. However, implementation of Land Reforms 
Programmes is reviewed from time to time at various fora including Conferences of Revenue 
Ministers and Revenue Secretaries of the States/UTs organized by the Ministry of Rural 
Development. The State Governments/UT Administrations have been requested from time to time for 
effective implementation of land reform programmes/schemes including distribution of ceiling 
surplus land. 

Ba5ed on the information received from the States/UTs, the details of the ceiling surplus land 
distributed State- wise during the last three years are indicated in Annexure-i. 

The subject matter has, however, been considered at the highest level. In order to get comprehensive 
recommendations on the matter, the following two high level bodies have been constituted: 

i} A 'Committee on State Agrarian Relations and the Unfinished Task in Land Reforms· under the 
chairmanship of Minister of Rural Development. 

ii) A 'National Council for Land Refo1ms' under the chairmanship of the Prime Minister. 

The composition, terms of reference, etc. of the Committee and the Council were notified in the 
16 



Official Gazette on 9th J.;,uwy, 2008. The Committee has since submitted its report.llre Report of 
!.,_he Committee is to be placed before r.M._.:_National Council for Land Reform_Loons.tjtuted under~ . 
Chairmanship of~me l\.diGW.ter for its-C,9nsideration and directions. The CoWlcil may 11!1 do¥ . __ 
bt.Oad gu1del1nes and l?_?licy recommendations on land reforms, based on the recommendation""Scl .1e 
C';!;'mittee. \ 

·---- --- .. -·----··--·- -----·---·-~--------------------- --------·· 
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GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 

A,1,11 E'. X\..' ~· ~ .-:.t!f' 

UNSTARRED QUESTION NO; 517 
ANSWERED ON; 23.11.2009 

LAND REFORM POLICY 
BASORI SINGH MASRAM 

Will the Minister of be pleased to state:-
RURAL DEVELOPMENT 

(a) whether a Committee has been constituted in Jant1ary,2008 regarding Sta~e-agricultural relations 
and to look after the incomplete task in land reforms in view of the land reforms in the country; 

(b) if so, the number of sitting of the Committee held since January,2008 so far and details of the 
decisions taken by the Committee in respect of land reforms; 

(c) the reasons for not announcing the land reforms policy and the reasons for delay; 

(d) whether the Government has fixed any time limit for announcing the land reform policy; and 

( e) if so, the details thereof? 

ANSWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT(SHRI SISIR KUMAR ADHJKARI) 

(a): Yes,Sir.With a view to looking into the unfinished task in land reforms, a 'Conunittee on State 
Agrarian Relations and the unfinished Task in Land Refo1ms' was constituted under the 
Chairmanship of Minister of Rural Development on 9th January, 2008. 

--

-~ °" ..._ ( · (b) to ( e): Tl1e Committee 11ad four meetings and has submitted its Report. The Committee has made ' 
recommendations on various aspects of Land Reforms. Tl1e Report of the Committee is to be placed 

\ before the 'National Council for Land Reforms' constituted under the Chairmanship of the Pri1ne 
Mi11ister for its consideration and directions. Accordingly, it is in the process of being placed before ; 

' I the Council. · 

I "I 



GOVERNMENT OF JNDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 
UNSTARRED QUESTION NO: 563 

ANSWERED ON: 23.il.2009 
COMMITTEE ON AGRARIAN LAND REFORMS 

KHATGAONKAR PATIL BHASKARRAO BAPURAO 

MADli\J GOUD YASKHI 

EKNATH MAHADEO GAIKWAD 

Will the Minister of be pleased to state:-
RURAL DEVELOPMENT 

I ·" ,, ...._...._ . .. .,_ _# __ ...._ 
/.\ '111~'tl\ ~ - bt-

(a) whether the Committee constituted by the Ministry on agrarian Land reforms bas submitted its 
report to the Government; 

(b) if so,the recommendations made by the Committee along with the response of the Government on 
each recommendation;and 

(c) the time by which the recommendations are likely to be implemented? 

ANS\.VER 

i~INISTER OF STATE FOR RURAL DEVELOPMENT(SHRI SISIR KUMAR ADHIKARI) 

(a): Yes.Sir.The Committee on State Agrarian Relations and the Unfinished Task in Land Reforms· 
constituted under the Chairmanship of Minister of Rural Development has submitted its report. 

(b) & ( c ): The Committee has made recommendations on various aspects of Land Reforms. The 
Report of the Committee is to be placed before the 'National Council for Land Reforms· constituted 

I under the Chainuanship of the Prime Minister for its consideration and directions. Accordingly, it is I 
_ _!!!_the process of being placed before the Council. -
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GOVERNMENT OF INDIA 

MINISTRY OF RURAL DEVELOPMENT 
LOK SABHA 

UNSTARRED QUESTION NO: 3448 
ANSWERED ON: l6.08.20i0 

ACQUISITION OF LAND FOR SEZS 
GANESH SINGH 

PRALHAD VENKATESH JOSHI 

Will the Minister of be pleased to state:-
RURAL DEVELOPMENT 

(a): whether a Com1nittee constittited by his Ministry has recommended comprehensive review of the 
law relating to the Special Econon1ic Zones (SEZs) and ban acquisition of arable land for the SEZs; 
and 

(b) if so, the details thereof? 

ANSWER 

MINISTER OF THE STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI SlSIR 
KUMAR ADHIKARI) 

(a) to (b) : Yes Sir, The "Conunittee on State Agrarian Relations and the unfi,nished Task in Land 
Refor1ns' constituted under the Chairmru1ship of Minister of Rural Development on 09-01-2008 has 
i11ter- alia, recommended in its report for revisiting SEZ, Act comprehensively and putting a ban on 
exemptions on diversion of land in scheduled areas and also transfers of common property and 
agriculture land for SEZ/STZ purposes. The report of the Committee is to be placed before "National 
Council for Land Reforms' under the Chairmanship of the Prime Minister for its consideration and 
directions. However, it has been .decided that the recommendations of~ Committee may be I 
ex.!l'Ilin.l!li by_the..."cppropriate ;;:om.milt" of th~ecretaries (C~),pefore t~e:i;:~arejiJaC?<jfor 
.£9Jl~l<l~ratiQ_1!_~[!!1-e National Council_._Accmdin_g!y-.?. t4~p_n_qf_the_ Committee is beiI1g exall!ined by 
tl)uCO§), before if is P!aced before the "National Council for Land ReformS: 1·---·-·--·-··---- · · 

' 
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GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 

UNSTARRED QUESTION NO: 3620 
ANSWERED ON: 16.08.2010 

TRANSFER OF LAND 
KOWASE MAROTRAO SAINUll 

Will the Minister of be pleased to state:-
RURAL DEVELOPMENT 

... ~ ... 

la) whether the Government has received any suggestions or requests from people and representatives 
and social organizations that the unauthorized transfer of tribal land to other persons is immediately 
retumed to the rightful owners; 

(b) if so, the reaction of the Government thereto; 

( c) the action taken/proposed to be taken by the Government in this regard as on date; and 

(d) if not, the reasons therefor? 

AN SW.ER 

MINISTER OF THE STATE IN Th"'E MINISTRY OF RURAL DEVELOPMENT (SHRl SISIR 
KUl\t!AR ADHIKARI) (a) to (d) On the basis of the suggestions, requests from various quarters and 
with a view to looking into the unfinished task in land reforms including issues related to alienation of 
tribal lands, a Committee on State Agrarian Relations and the Unfinished Task in Land Reforms has 
heen constituted under the Chairmanship of the Minister of Rural Development on 09.01.2008. The 
terms of reference of the committee, inter alia, include examination of the issues relating to alienation 
of tribal lands including traditional rights of the forest-dependent tribals and to suggest realistic 
measw-es including changes required in the relevant laws for restoration of such lands to them. -\ The Committee has submitted its report for consideration of the National Council for Land Reforms 

\ constituted under the Chairmanship of the Prime Minister. However, it has been decided that the 
i recommendations of the Committee may be examined by an appropriate Committee of Secretaries 
! before they are piaced for consideration of the Council. Accordingly, the recommendations are being 
\ considered by the Committee of Secretaries and three meetings of the Committee of Secretaries have 
r been held so far. 
I ·-
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GOVERNMENT OF INDIA 

MINISTRY OF RURAL DEVELOPMENT 
LOK SABHA 

: UNSTARRED QUESTION NO: 1950 
ANSWEREDON: 22.11.2010 

ACQUISITION OF CULTIVABLE LAND 
. HANSRAJ GANGARAM AHIR 

. A.T. NANA PATIL 

; Will the Minister of be pleased to state:-
RURAL DEVELOPMENT 

(a) whether a high level Committee constituted by the Government for agriculture and land 
resettlement work has warned about shortage of foodgrains due to excessive land acquisition; 

(b) if so1 whether during the last two decades seven and half lakh acres of land have been acquired for 
mining project and two and half lakh acres for industry; 

(c) if so, the fact thereof, State-wise; 

(d) whether the Government is taking any remedial steps on the warning of said Committee; 

( e) if so, the details thereof and if not, the reasons therefor; and 

(f) the other steps taken/proposed to be taken by the Government in this regard? 

ANSWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKARI) 

(a) With a view to looking into the unfinished task in land reforms, a · Committee on State Agrarian 
Relations and the unfished Task in Land Refonns' was constituted under the Chairmanship of 
Minister of Rural Development on 9th January, 2008. The Committee has made recommendation on 
various aspects of Land Refonns, including non-agriculture use of agriculture land. 

~. 

1 The r~fommendations of the Committee are being examined by the Committee o.f Secretaries and will i 
1 be placed before the 'National Council For Land Reforms' constitu~d under the Chairmanship of the \ 

: \ Prime Minister for its considcCation and direction. ~ 

Further, the National Policy for farmers- 2007 of the Department of Agricultural & Cooperation 
envisages that prime farmland be conserved for agriculture except under exception circumstances, 
provided that the agencies that are provided with agricultural land for non-agricultural projects should 
compensate for. treatment and full development of equivalent degraded watershed elsewhere. State 
Government have been advised to earmark land with low biological potential such as uncultivable 
land, land affected by salinity, acidity etc. for non-agricultural development activities, including 
industrial and construction activities. 

(b) to (c) Since State Governments grant mineral concessions as the owner of the minerals and 
acquire land for mining purposes. Likewise the land for industries is acquired at the State level. So, 

::t-3 
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j information regarding the population/affecte;d due to mining activities/industries for the last two 
! ,..-- decades is not maintained at the Central level. 

(d)to (f) Land and its management falls within the exclusive legislative and administrativejurisdicuon 
of the respective States as provided under Entry No.18 of List II (State List) of the Seventh Schedule 
to the Constitution. The role of the Central Government in the field of land reforms is only of an 
advisory and coordinating nature. Further action in this regard will be taken as per the directions of 
the National Council for Land Reforms. 
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GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

UNSTARRED QUESTION NO: 4200 
ANSWERED ON: 06.12.2010 

LOK SABHA 

RESOURCES IN TRIBAL LAND 
GANESH SINGH 

GO VIND PRASAD MISHRA 

'Nill the Minister of be pleased to state:-
RURAL DEVELOPMENT 

(a) whether as per a report released by the Government the natural resources rich tribal areas of the 
country are getting depleted over a period of time 

(b) if so, the details thereof and the reasons therefore, and~ 

( c) the action taken/proposed to be taken by the Government in this regard?. 

ANSWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUlVi.AR ADHIKARI) 

(a) to (c): With a view to looking into the unfinished task in Land Reforms, a ?Committee on State 
Agrarian Relations and the Unfinished Task in Land Reforms? was constituted under the 
Chainnanship of Minister of Rural Development vide Resolution dated 9. l .2008. The terms of 
reference of the Committee, inter-alia, include to examine the issues relating to alienation of tribal 
lands including u-aditional rights of forest- dependant tribals, land use aspects etc. The Committee has 
submitted its report, and has made recommendations on various aspects of Land Reforms. The report 
of the Committee is to be placed before the ?National Council for Land Reforms? constituted under 
the Chairmanship of the Prime Minster for its consideration and directions. However, it has been 
decided that the reconunendations of the Committee may be examinetby an appropriate Committee I 
of Secretaries (CoS) before these are placed for consideration of the ? ational Council for Land 
Reforms?. Accordingly, the recommendations are being examined by he-Cos~· ·~ - - -- · -. .... ________ .. - .. -......_. ...... ------·-----·---·--... ---- ------------ I 
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GOVERNMENT OF INDIA 
,, - ..... •· 1-~. -, '- '· .,_ ·-l .i\.. 

. MINISTRY OF RURAL DEVELOPMENT 
LOK SABHA 

UNSTARRED QUESTION NO: 4331 
ANSWERED ON: 06.12.2010 

LAND CEILING 
S. SEMMALAI 

Will the Minister of be pleased to state:-
RURAL DEVELOPMENT 

(a) whether the Goverrunent has any proposal to redt1ce the present ceiling limit on agricultural wet 
land and dry land; 

(b) if so, the details thereof; 

l c) whether the Goverrunent has detailed information on the view that land ceiling Acts enacted and 
implemented in various States have resulted in low Agricultural Productivity; and 

(d) if so, the details thereof? 

ANSWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SIS!R KUMAR ADHIKARI) 

(a)to (b): With a view to looking into the unfinished task in Land Reforms, a Committee on State 
Agrarian Relations and the Unfrnished Task in Land Refom1s? was constituted under the 
Chairn1anship of Minister of Rural Development vi de Resolution dated 9 .1.2008. The terms of 
reference of the Committee, inter-alia, included in-depth review of the issues related to land ceiling 
programme, etc. The Committee has submitted its report, and has made recommendations on various 
aspects of Land Reforms. (The repo1t of_ the Committee is to be pl~ed before the ~N~tj._O!lJ!l~Conncil _ 
for Land Reforn1s? ~tituted under the Chairmanship of the Prime Minster for its consideration and 
clir_e_ftions:-H~r. it has been decided that the recommendations of tl1e Committee Ii}aYl)C ___ --
el'-~ltie(rby~an aF_pf?_P_i}~te Co1nmit ce of Secretaries (CoS) before th~~~-J?l3;~ecttQ~ .. ~QP..sLder~tion 
.. o.fthe-?Nafi.OnafCouncil for Land Reforms?. Accor 1ng y, e recommendations are being examined 
b theCos.-i------ - - - -• y ___ ----- -

(c) to (d): The Government has no information on the 1natter of land ceiling Acts enacted and 
i1nplemented in various States, l1ave resulted in law agricuitural productivity. 

---
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GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 
UNSTARRED QUESTION NO: 2945 

ANSWERED ON: 18.08.2011 
LAND REFORMS 

SANJAYSINH 

MANSUKHBHAI D. VASAVA 

ANANTHAVENKATARAMIREDDY 

Will the Minister of be pleased to state:-

I 
I 
I 

I 
L 

RURAL DEVELOPMENT 

(a) whether the Government has set upa 'National Council for Land Reforms' toinitiate land reform; 

(b) if so, the composition and terms of reference of the said Council; 

( c) the achievements of the Council since its inception; and 

(d) thesteps taken/propose to be taken to ensure that the benefits of land reforms reach the poorest of 
the poor in the country? 

ANSWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT (SH.RI SISIR KUM.AR ADHIKARI) 

(a) Yes, Sir. 

(b) The National Council for Land Reforms has been constituted vide Gazette notification dated 
9 .1.2008 to lay down broad guidelines of policy recommendations on agrarian relations andland 
refom1S based on the recommendations of the ''Committee on State Agrarian Relations & the 
Unfinished Task in Land Refonns · ·. A copy of the Gazette notification is placed at Annexure. The 
Council is constituted under the Chail'manship ofHon'ble Prime Minister with Secretary (Land 
Resources) as Member Secretary. 

( c} & ( d) ~~~ first meeting of the Council is yet to be held. ' \ 
------=----~- - -~-· -----·· I • I 

. 
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Annexure 
A.nf!_exure referred to in repl)· to part (b) of Lok Sabha Unstarred Question No. 2945 due for 

ans"ft~er an 18.08.2011 
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16. Mrs. Vllasani Rum:blm.drim 

Pr. Secretary, Revenue llepm1moo~ 
GOvt. of Gujarat, Sacblvalaya, 
Oandhlna,.r-382010, - .. 

11. Shri s.M. Jaamdar 
Pr. Secretary, Revenue Department, 
Govt. of Karnaiab, MS Building, 
Banplore-5600!JL 

18. SmL Necta Choudhary, 
Pr.·Secrctaiy. Revenue Department 
GoVt. oftJttar Pradcshi Bapu Bhawan, 
Lucknow. 

19. Dr.P.K.Agrawal 
Pr. Secretary, Lend Ind Land 
Refomis Dipartmen~ 
Govt.ofWestBengal, 
Writers Building. 
KD!kala-700001. 

--Member 

--M""""1 

31 AddJtiona:I Secrclary, -Memberfiecretary 
Depirtaioiit of Lmd Resources, · 
Minlslly of Rural Development 
4. ThelelmsofrefmnooofiheCommiU..shallbe 

ll!followi: 
© To amduot ln-deplh review of the lm>l celling 

programme fn the country including iillltuS of 
dlalribulioe ofland declared mirpJus. .. ,,.u • ...i 
possession by the rural poor of the ailol:ted t8ftd 
and expeditious disposal of land' declared 
surpluit but hold up due to litipticm Wld 10 
suggMf' spproprfale !'100 dfoot!vo stralegies.in 
ibis regcrd. 

.00 To ensure &Cca5S of the poor to c!)DlJDOn 
property resources, suggest wafs for 
identification, management, development imd 
distribution of Government/wasteland· to the 
IMdleu. 

(iii)· To review the progress: of distribution of 
Bhoodan !arid ·tn the States and 1·.uggest 
meQUres for distribution of the reriaining 
Bhoodan land to the landless. 

(w) To eumine the issue of tenancy mid sub-
lenaodes and .,,,...i ......,.. for re:ordi•r 
of all agrleulttVal te~oats and a frame..,ork to-
oiaabtti· cuJtivatorS of land to ieose in ai .d ha'se 
outwithsuitable~.~fairnmt,:JOCUrity 
of tenure and ript to resumptkm. 

(v) To .....UW ihe Issues telalina tO alimwUo• of 
. tribal laocls Including tradiliona! rlghi. :cif ihe 
foresl-depOndal!t trlbals and "' suggest realistic 
meOures U,Clud~ng: changes required in:!~f. 
relevant laws for restoration of 1ucl1 lail"si" !O 
thom. 

) 

(vi) 

(vit) 

(vili) 

To examine tho issue of setting up of fasi track 
courWmechnnism ·for speOOy disposal ofland-
related litiption cases. 
TO look into the ~and ·0se aspects. particularly 
the agricultural land. and ieCommend mCBSl!rCs 
to prevent/minimize co"'':'orsfon of agricultural 
Janel for ncm-a;ricultural purposes,, consil!:~t 
wlih develOpmenl needs of ihe COlllllly. 
To examine the issues rcla~d to hOmestead 
rights: and ~mmend measures for providing 
Jarid foi" housing to the families without 
hDIJleS.(ead land. 

(p:) To ~st m9:sures for modemif:ation of land 
management with special reference to updatiilg 
of Janel recOrds, proper recording of land JiP.ts 
and speedy resolution of conflic1S and disputes 

· rcbitJng fu land. 
{X) SUggest institutional m~hanlsmS for effective 

implementation of land refonn programmes. 
(xi) To examine measures to provide women.gieater 

access to land and other productive assets. 
(xU) Any o!her jSSUe of relevance. 
(xiii) Any other Term of Reference that m&y be 

decided by the Committee in its first !fleeting. 
5. The Committee Wi!Y visit the Sti!es and hold 

consultations with them in order to finalize its 
reoiniunendadons. 

6. ·The Committee "would make recommendations 
on the prograuu;ne of actk»i for effective fmPlementation of 
land r('.furms wi1h piutk11fur reference to the above mane.rs 
ht oonaUlm.tfon with Slate OovemmenttfUnfon Territor)r 
Administration&. . 

7. The;:·9>mmittee may set up Sub-groups.itask. . 
forces, if neceSSary, for undenaldng in-depth stDdiei on 
die above co~ts of the :rerms of Reference. 

& The CommiUoe may co-op~ any other official/ 
n.on~al/expms/reJ>R&enta~ves of other agcnciCs. 

9. The Committee will subm!t its final report Within 
one year from the date of its conStitution arid th~ repnrt 
will. be plaood before the National Cowtcilfor Land Wonns 
for 1ts co.nsidemtion &nd directions. 

10. The "'P"'Clilure of the olliclal meml,.,. of the 
Commi~ee for attending the meetings of the Committee 
will be bome by lhe respective parent Depuiment/M.i"ilistry/. 
Organisations s.s peY the ro]es applicable 10 lhem. The 
cxpsriditure on TA/DA of oon-officli.il Memh:m will be 
borne by~ Ik.pimment of~ ~ces·acconfing to 
tiie oppropria~ nlk!S.and pmc~ces.. ,.··: ,:;., ..... 

11. The cmmuuec ~ll be iOcated In'~~~ 
by the Department of I.and Reisoun;es !fi_ lhe Ministry .of 
Rural Developmeat at N~ Delhi. · , . · '.. ·. · 
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• 
GOVERNMENT OF INDIA 

MINISTRY OF AGRICULTURE 
LOK SABHA 

• # •• • ""-. ... _ ..... ··.:._ ,, . ---

uNSTARRED QUESTION NO: 4444 
ANSWERED ON: 30.08.2011 

ANNUTANDON 

Will the Minister of 
AGRICULTURE 

CONTRACT FARMING 

be pleased to state:-

(a) whether the Government is considering to introduce organised contract farming in agriculture; 

(b) if so, the details thereof; 

(_c) whether the Government is taking steps to regulate and reform sharecropping (batai) system; 

(d) if so, the details thereof; and 

(e) the steps being taken by the Government to tackle absentee landlordism? 

ANSWER 

MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE, FOOD PROCESSlNG 
INDUSTRIES AND PARLIAMENTARY AFFAIRS (SHRI HARISH RAWAT) 

(a) to ~e): The Ministry of Agriculture has framed Model Agricultural Produce Marketing 
(Development and Regulation) Act, 2003 and Model Agricultural Produce Marketing (Development 
and Regulation) Rules, 2007 for adoption by States/ Union Territories. The Model Act, inter-alia, 
provides provisions for the registration of contract farming sponsors, recording of contract farming 
agreements with the Agricultural Produce Marketing Committee (APMC) or a prescribed authority 
under the Act and dispute settlement mechanism. It also provides for protection of title or rights of the 
farmers over the land under such contracts. These are intended to protect the interest of farmers. The 
State Governments of Andhra Pradesh, Arunachal Pradesh, Assam, Chhatisgarh, Goa, Gujarat, 
Himachal Pradesh, Jharkhand, Karnataka, Madhya Pradesh, Maharashtra, Nagaland, Orissa, 
Rajasthan, Sikkim, Mizoram, Tripura, Tamil Nadu, Punjab, Uttarakhand, Haryana and Union 
Ten-itory of Chandigarh have made legal provisions for system of contract farming under their 
respective State Laws. 

The Department of Land Resources, Ministry of Rural Development had constituted a Committee in 
2008 on 'State Agrarian Relations and the Unfinished Task in Land Reforms'. The Committee has 
submitted its report and has made recommendations on various aspects of land r~forms including 
recommendations regarding absentee landlords or non-resident land owners and tenancy and leasing. 

\ ".The Report of the Committee is to be placed before the 'National Council for Land Reforms' j'--.. 
\ constituted under the Chainnanship of the Prime Minister. 
~- -~ . 



GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 

' ·~" '-:..-· '.': 

JNSTARRED QUESTION NO: 3621 

ANSWERED ON: 15.12.2011 

BAIJAYANT PANDA 
RAJAIAH S!RICILLA 
PRABHAKAR PONNAM 

Will the Minister of 

LAND BANKS 

be pleased to state:-
RURAL DEVELOPMENT 

(a) whether the Government proposes to set up Land Banks or Para Legal Assistance Centres in all 
theNaxal affected districts of the country; 

(b) if so, the details of the functions to be performed by these Banks/Centres; 

l c) whether these Centres/Banks would document all cases of land alienation and work for restoration 
of lands to their rightftil owners; and 

( d) if so, the details thereof? 

ANSWER 

M!N!STER OF THE STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHR! SISIR 
KUMAR ADHIKARI) 

(a) to (d): The suggestion for setting up of Para Le al centres in the Naxal Affected districts of the I 
c9untry is under cons1 ration of the overnmen~~·· ese - ara Legal Assistance CentreSmayWofk in 
re--SOlving the land disputes in a focussed manner. Further, with a view to look into the unfmished 

I 

task in Land Refonns, a 'Conunittee on State Agrarian Relations and the Unfinished Task in Land 
Refonns' was constitt1ted under the Chairmanship of Minister of Rural Develop1nent vide Resolution 
dated 9 .1.2008. The terms of reference of the Committee, inter-alia, include to examine the issues 
relating to alienation of tribal lands including traditional rights of forest- dependant tribals, land use 
aspects etc. The Committee has submitted its report, and has made reco1nrilendations on Land Ban·k 
and various aspects of Lan~ Refor1ns. \The report of the_£Qwmit!_~e_h~~~~ ~x~_in.e1_~y an 

·~~ppropriate Cg1nmittIT.Qf.~~cr~t~r~a-(CoS) and tb,.e.r_e~ommendations on _!_~e ~~id report has 'been 
st1b1nirtcd to the Prime Minister's Office for consideration of the 'National Council!or Laild / Reforms'. \ 
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GOVERNMENT OF INDIA 
MINTSTRY OF RURAL DEVELOPMENT 

LOK SABHA 
UNSTARRED QUESTION NO: 2646 

ANSWERED ON: 29.03.2012 
COMMITTEE ON LAND REFORMS 

MEENASINGH 

Will the Minister of be pleased to state:-
RURAL DEVELOPMENT 

A .:. '. · .. 2- - ""')(H 1 
OhB:'(,{ ~~ - ·---

(a) whether the Committee constin1tedby the Government for suggesting land reforms has submitted 
its report to theGovernment; 

(b) if so, the details thereof; 

(c) whether the Government has taken a decision to implement the measures suggested in the report; 
and 

l<l) the time by which the Government is likely to implement these concrete measures regarding land 
reforms in future? · 

ANSWER 

i~INISTER OF STATE FOR RURAL DEVELOP!VIENT (SHRI SISIR KUMAR AJ?HIKARI) 

la)&(b) Yes, Sir. The ?Committee on State Agrariai"l Relations and the Unfinished Task in Land 
Reforms? constituted under the Chairmanship of Minister of Rural Development has submitted its 
report. '!'he details of the report are available on the website of this Department www.dolr.nic.in. 

(c) & (d)Q:'he c~~_:iiittee ~~s ~Emitte~ its_~p~r~_!~~si_d_ex:a~on..of th~ ?Nati?nalC.ouncilJor land I 
Reforms? constituteo tllioer the chairmanship of the Prune Mm1ster for its consideration and .. -. --- -·-- - ---- ·-·-------·---·-·· -- .. - ... - --···-- ··--- - . -
~dir~c~':S'~:~n the "inean:...time, it has been decided that the recommendations of the committee may be 
~xamined by an appropriate Committee of Secretaries (CoS) before these are placed for consideration 
of the ?National Council for Land Reforms? .\Jhe CoS has submitted its recommendations....on the / 
R.9.P_9-rt which are be_ing_placed befo~~t~~ G..~l:!!!~ The aec1sio.nsofthe Co1mcilc;; various land 1 
reforms issues will give a fresh impetus to the land reforms programmes in the States. 
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GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 
JNSTARRED QUESTION NO: 6739 

ANSWERED ON: 17.05.2012 
ALLOCATION OF LAND TO LANDLESS PEOPLE 

3HARAT RAM MEGHWAL 

Will the Minister of be pleased to state:-
RURAL DEVELOPMENT 

(a) whether the Government proposes to formulate any scheme to allot 'Sawai Chak' land available 
witl1 State Governments to the landless families belonging to Schedt1led castes; 

(b) if so, the details thereof; 

( c) whether the Government proposes to formulate any scheme to provide access way to each and 
every farm for the farmers belonging to Scheduled Castes in future as the access way is not available 
for tl1em to reach their farms at present; and 

( d) if so, the details thereof? 

ANSWER 

MD,HSTER OF THE STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHR! S!SIR 
KUMAR ADHIKARI) 

(a) to (d): With a view to look into various issues related to land reforms, a Committee on State 
Agrarian Relatio11s and the Unfinished Task in Land Reforms? was constituted under the 
Chainnanship of Minister of Rural Development vide Resolution dated 9.1.2008. The terms of 
reference of the Committee, inter-alia, include examination of land ceiling Programme in the country, 
distribt1tio11 of government wasteland to the landless, distribution ofBhoodan land to the landless, 
access of the poor to the common property resources, issues related to homestead rights, etc. The 
Committee has submitted its report,and has made recommendations on various aspects of Land I 
Reforms. \[he report of th~ _C9Q}_!!lj.~e~ _ i~ ts>_~ ~l_a.2_ed before the National Council for Lap.cl Reforms? 
cu11§t.it1.~t.e~ uµ4er th_~-Chair111fill,sl1ip...of..the..£time Miilsterior-itS consitreration and directioriS.' ·- 1 

I1owever, it has been decided that the re~ommend~ of the Committee may be exammed by an I 
apprc;pnate_ComfilIB:~e~Qf S..§g_(egri_e~ (CoS) before theseafe placed for cotfsideration·ofthe·National / 
i':'.Otlll6il for Land Reforms?. Accordingly,. tl1e re.cqn11nendations have been exainined by tl1e CoS and 1 

its Report has .also been submitted to the Prime Minister?s Office by the Cabinet Secretariat°' The / 
Report of the Committee is available on the website of the Department, i.e., www.dolr.nic.in. / 

: 



GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 
UNSTARRED QUESTION NO: 302 

ANSWERED ON: 09.08.2012 
NATIONAL COUNCIL FOR LAND REFORMS 

BAIJAYANf PANDA 

GURUDAS DAS GUPTA 

P.LINGAM 
Will the Minister of be pleased to state:-

I 

RURAL DEVELOPMENT 

(a) whether the National Council for Land Reforms has not held a single meeting since its inception; 

(b) if so, the reasons therefor; 

(c) whether the reports submitted by the seven sub-groups on policies relating to land have been 
examined by the Council; 

( d) if so, the details thereof; and 

(e) the role assigned to the Council? 

ANSWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHlKARl) 

(a) & (b): Yes, Sir. The first meeting of the ?National Council for Land Reforms? is yet to be held. 
i:fowever, a preparatory meeting for the ?National Council for Land Reforms? has been held on 26th 
June, 2012 with the non-official members under the Chai11nanship ofHon?ble Minister of Rural 
Development. 

(c) &(d): The ?Committee on State Agrarian Relations and the Unfinished Task in Land Reforms? nas 
organized itself into seven sub-groups, each dealing with different aspect as per the Term of 
Reference. On the basis of Reports submitted by these sub-groups, the main Report of the aforesaid 
Committee was prepared. The Rep01t isavailable on the website of this Department i.e. 
www.dolr.nic.in. Tlle .Re.porti~~'?._ .. be -~x~~~ed ~~ t}le _C~uncil; j 

\ te): The role assigned to the Council is to lay down broad guidelines and policy recommendations on 
agrarian and land reforms, based on the recommendations of the '?Committee on State Agrarian 
Relations and the Unfinished Task in Land Reform·s? or otherwise. 
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GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 
UNSTARRED QUESTION NO: 4352 

ANSWERED ON: 06.09 .. 2012 
LAND REFORMS ACT 

P.C. GADDIGOUDAR 

Will the Minister of be pleased to state:- · 
RURAL DEVELOPMENT 

~--

ta) whether it has come to the notice of the Oovernment that Agro based indi1stries including 
rnultinational companies are to be considered as Ryots in accordance with the proposed amendments 
to Land Reforms Act; 

(b) if so, whether Ryots Associations have opposed the proposed amendmentS; 

( c) if so, the reasons/justifications thereof; and 

(d) the likely impact of the same after implementation? 

ANSWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SISIR KUMAR ADHIKARJ) 

(a) to (d): Land and its management is a State subject which falls within the exclusive legislative and 
administrative jurisdiction of the respective States as provided under Entry No. 18 of List II (State 
List) of the Seventh Schedule to the Constitution. Various States have their own Land Reforms Acts. 
This Department has no information whether any Ryot Association has opposed proposed 
amendments to any State Land Reforms Act. However, with a view to look into various issues reiated 
to Land Reforms, a ?Connnittee on State Agrarian Relations and the Unfmished Task in Land 
Reforms? was constituted under the Chairmanship of Minister of Rural Development vide Resolution 
dated 9. 1.2008. Tl1e terms of reference of the Committee, interwalia, included in-depth review of the 
issues related to land ceiling prograrmne/tenancy etc. The Committee has sub1nitted its Report, and 
has made recommendations on various aspects of Land Reforms. The Report of the Committee is to 
be placed before tl1e National Council for Land Reforms constituted under tl1e Cl1airmanship of the 
Prime Minister for its consideration and directions. However, it has been de.cided that the 
recom1nendations of the Con1mittee may be examined by ru1 appropriate Comrnittee of Secretaries 
(CoS) before tl1ese are placed for consideration oftl1e ?National Council for Land Reforms?. 
Accordingly; the reco1n1nendations have been examined by the CoS. ~!YL..fi.!r.tJ.i~r acti\)!1_Pn .. the 
recommendatiQD.s would be taken as per decision of the National Col.mcil for Land Reforms. l . ._ -------- -·--- --- ----·-- - - ·---·- .. ·-·. -·-~ ------- . 

I 
j , 



7/7/2021 

GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 
i UNSTARRED QUESTION NO: 1014 
i ANSWERED ON: 29.11.2012 

i LAND REFORMS POLICY 
: DHARMENDRA YADAV 

ANANDRAO VITHOBA ADSVL 

HANSRAJ GANGARAM AHIR 
' . ·-··---~---

SHIVAJI ADHALRAO PATIL 

GORAKH PRASAD JAISWAL 
-------~--- -------
BABAR GAJANAN DHARMSH! 

IJYARAJ SINGH 

' CHAUHAN MAHENDRASINH 

; Will the Minister of 

RURAL DEVELOPMENT 
be pleased to state:-

(a) whether the Union Government has issued advisories to States to focus on implementation of laws 
to protect land rights of dalits and tribals; 

(b) if so, the details thereof; 

(c) whether there is any proposal i1ndcr consideration to draft a national land reforms policy within six 
months; 

(d) if so, the details thereof; 

(e) whether the Union Government has consulted States since land reforms is mostly their 
responsibility for setting up tribt1nals for speedy disposal of cases pending in reventie and judicial 
courts; 

(t) if so, the response of the Union Governn1cnt thereon; and 

(g) the action taken by the Union Govcrnn1cnt on the suggestions made by the States? 

A"<SWF.R 

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI LALCHAND KATAR!A) 

(a) & (b): Most of the States have enacted h1\vs to protect the rights of Scheduled Tribes (STs) on the 
land. Further, the Scheduled Castes and S cl1cdu!ed Tribes (Prevention of Atrocities) Act, 1989 has 
deterrent provisions to stop alienation and restore possession of land. Central assistance is provided to 
strengthen the enforcement n1achinery for i111p!ementation of this Act. Also a Committee under the 
Chairmanship of Minister for Social Jusricc & Empowerment reviews the implementations of this Act 
by States/UTs. )jo 
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c 
, \.: ) to (g) This Department has constitutecl a Task Force on Land Reforms under the Chairmanship of 
Hon?ble Minister of Rural Development on 22. 10.2012. The term of reference of the Task Force 
inter-alia includes to prepare a draft? Niltional Land Reform Policy? and suggest and recormnend 
appropriate dialogue with States to establish Fast Track Tribunals/Courts for speedy disposal of cases 
pending in revenue & judicial cou1is. The Task Force has to submit its final report within six months 

1. from the date of its constitution. Further, action in the matter will be taken after submission of the 
' Report by the Task Force. 

!-t I 
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GOVERNMENT OF INDIA 

MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 

UNSTARRED QUESTION NO: 1261 

ANSWERED ON:12.12.2013 

LAND REFORM POLICY 

M. KRISHNASWAMY 

(a)the details of landholding by Scheduled Castes (SCs) in the country, State/UT-wise; 

(b)whether the landholding by SCs in the country is very iow; 

(c)if so, the steps taken by the Government to improve the situation; 

(d)whether the Government proposes to frame a new land ieform policy for the country; and 

te)if so, the details thereof? 

Will the Minister of RURAL DEVELOPMENT be pleased to state:-

... . i·1SWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT 
(SHRI LAL CHAND KATARIA) 

(a) & (b): As per National Sample Survey Report No.543, a Statement giving details of 
landholding by Scheduled Castes (SCs) in the country, State/UT wise is at Annexure. 

(c): The Land and its management falls within the legislative and administrative jurisdiction of the 
State Governments as provided under Entry No.18. of the State List (List II) of the Seventh 
Sch~dule to the Constitution. However, the State Governments/UT Administrations have been 
t"equested from time to time for effective implementation of land reform prngrammes/schemes 
mcluding d:stribution of ceiling surplus land to the eligible rural poor. 

(d) & (e): A. draft National Land Reform Policy has been preparnd by the Ministry of Rural 
Development, Department of Land Resources and suggestions and comments have been invited ,. 
from the State Governments and from the members of civil society.The details of t11eafo1esaid -f 
Policy is available on the website of the Oepa·rtment of Land Resources 1.e. www.dolr.nic.in. 

'-· .. -··-· 



GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 
UNSTARRED QUESTION NO: 3688 

ANSWERED ON: 13.02.2014 
WASTE LAND DEVELOPMENT 

CHAUHAN MAHENDRASINH 

Will the Minister of be pleased to state:-
RURAL DEVELOPMENT 

(a) the total area of waste land identified in the country along with the percerttage thereof; 

(b) whether the Government has constituted any empowered committee to invite suggestions 
regarding land reforms and waste land development; and 

(c) if so. the details thereof and the criteria adopted for the selection of members of the said 
co1nmittee? 

ANSWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT 
(SHRI LAL CHAND KATARJA) 

(al As per Wastelands Atlas oflndia-2011-Change Analysis Based on Temporal.Satellite Data of 
2005-06 and 2008-09, brought out by Deparnnent of Land Resources in collaboration with National 
Ren1ote Sensing Centre, Hyderabad, the extent of wastelands in the country is 467021.16 square kms 
which is 14.75 % approximately of total Geographical area of the Country. 

(b) & ( c) A committee on State Agrarian Relations and the Unfinished Task in Land Reforms had 
been constituted under the Chairmanship of Minister of Rural Development vide Department of Land 
Resources (DoLR) Resolution dated 9th Ja11uary 2008. The tenure of the committee was one year 
fro1n its date of constitution. The Terms of Reference of the Committee were to examine issues 
relating to land ceiling programmes, Bhoodan land, tenancy, alienation of tribal lands, setting Up of 
Fast Track Col.11ts and other related issuestThe Committee has submitted i~_B.~ort which is under j 
consideration ofl\J'ational Council of Land Refbrms under the cha1r1naUShip ofH~~ime·- ·-
F~in1s1f_r._~lle team for this task wasarawn.-.Erorn Gifiefellt-~ith substantial experiencecl 
3d111inistration, academics, social action and grassroots planning etc. 



GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 
UNSTARRED QUESTION NO: 4231 

ANSWERED ON: 20.02.2014 
NATIONAL LAND RECLAMATION COUNCIL 

ASHOK TANWAR 

Will the Minister of 

RURAL DEVELOPMENT 
be pleased to state:-

(a) whether National Land Reclamation Council was constituted under the Chairmanship of the P1ime 
Minister in 2007; 

(b) if so, the details thereof; and 

( c) the details of the matters discussed in the Council so far? 

ANSWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI LAL CHAND KATARIA) 

(a} to (c) The Ministry has constituted National Council for Land Reforms under the Chairmanship of 
the Prime Minister on 9th January, 2008 to lay down broad guidelines of policy recommendations on 
agrarian relations and land reforms based on the recommendations of the ' . ommittee on State 

) 

Agrarian Relations & the U:nfinished Task in Land Reforms' or otheiwise. The first meeting of the / 
Cot~ncil is yet to be held. \ . ·· 



GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA 
UNSTARRED QUESTION NO: 2723 

ANSWERED ON: 12.03.2015 
DISTRIBUTION OF LAND TO POOR 

SAUGATAROY 

Will the Minister of be pleased to state:-
RURAL DEVELOPMENT 

(a) the present status of 'Draft Land Reform Policy' to distribute the land to the landless poor; 

(b) the details ofland distributed to landless poor in this regard, State/UT-wise; 

(c) whether any time-frame for distribution of land has been fixed in this regard, if so, the details 
thereof; and 

(d) t11e criteria fixed for selection of beneficiaries for the purpose? 

ANSWER 

MINISTER OF STATE FOR RURAL DEVELOPMENT (SHRI SUDHARSHAN BHAGAT) 

I ' (a): The draft Land Reforms Policy is under consideration of the Government. _, 

\b ): ~e details of land distributed 10 landless poor 8;;;;;/U~-;;s~i~-at A.~~~~ur~. I 
(c) & (d): Land and its management falls within the jurisdiction of State Governments as per Seventh 
Schedule to the Constitution of India. The role of the Central Government in the field of land reforms 
is only of an advisory and coordi11ating nature. 



GOVERNMENT OF INDIA 
MINISTRY Of RURAL DEVELOPMENT 
DEPARTME.KT OF LAND RESOURCES 

LOK SABHA 
ST ARR.ED QUESTION NO. 294 

TO BE ANSWERED ON 15.03.2018 

Land Reforms 

,., 294 SHRl S.P. MUDDAHANLIMR GOWDA 

Will the Minister of RURAL DEVELOPMENT be pleased to state: 

~ n,/)1-:>.X\..." <it'. --c--...,. 
• I ._ " .. ./\.· x I \ 

., __ . ___ .. --· 

( ~l > whether the Government has examined the status of land refonm; in different States: 
{bJ if so. the details thereo[ State-wise; 
(t:l '"heth~r the governmem ha~ given any directions to · implement the land 1·eform~ 

cxpcc.li!iousl)' ~ and 
(d) if so. the details thereof h1cluding the guidelin~s, if any. issued by the Government in this 

regard? 
ANSWER 

MINISTER FOR HUR..t\L DEVELOPMENT 
1,SHRI NARENDRA SINGH TOM AR) 

(a) to (<l): A Statement is laid on the Table of the House. 



Statement referred to in reply to Parts (a) to (d) of the Lok Sabha Starred Question N 2'!4 
due for reply on 15.03.2018. 

(a) to (d): As per Entry 18 and Entry 45 in the State List ·Land' is a State subject. Power to 
enact laws relating tO "Land~ vests in Legislatures of States. 

Provisions relating to 'Land' are also contained in Article 239AA: Special provisions \.Yitl1 
respect to Delhi; Article 371A: Special pro·vision with respect to Nagaland~ Article 3710: 
Special pro·vision with respect to Mizoram; Fifth Schedule: Provisions as to Administratio11 and 
Control of Scl1eduled. Areas and Scheduled Tribes; Sixth Scl1etiule: Provisions as t(l 

Ad111inistration of.friba1 Areas in Assrun. Meghalaya. 1'fipuraand !v1izoram. 

Each State has its own State-:::,.pecific Revenue Laws to deal with ·Land' and its ad1ninistration. 

Stales have been u11dertaking (and will co11tinue to undertake) Statt!-speci:fic Land Reforn1s 
broadly in the followi11g arenas at the respective wisdom of tl1e respective law makers of the 
respective States (Legislatures ofthe States): 

(i) Ceiling on landholdings 
- for equitable distribtition of land 

(ii) Distribution of land for agricultural purposes, residential purposes, cottage ii1du.">tries (to 
landless I marginal and sn1all far1ners I village artisans ... ) 
- fron1 land. obtained fr1.1n1 impositiCJn of ceiling 
- fron1 community land vvitl1 Gran1 Sabha 
- from land with Gover11n1ent 

(iii) Abolition of Intermediary between t11e State and tl1e Tiller (Zamindari Abolition) 
- abolition of i11tennediary between the State a11d the tiller 
- tenure rights to the tiller 

\1\-'ith transferable rigl1ts 
without transferrable rights (inheritable) 
lessee 
government lessee 

(iv) Prevention of fragincntation of landholdings 

(v) Consolidation of landholdings 
- consolidate fragmented landl1oldi11gs 



/ 

( \ i l ·rc11an1:y rcf(irrn:-; 

'fl1~rc is no i:.:ntrul Jat.:tl)a::-;i.: :1s n ;:.~· i.!t111tain i11tOm1a1iu11 on all th(: S1att:-specitic R~\ t!Ulh! l.<t\\·s 
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7/7/2021 

GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

LOK SABHA i UNSTARRED QUESTION NO: 1398 
, ANSWERED ON: 20.09.2020 

National Land Reform Policy 2013 
' : Faizal P.P. Mohammed 
' i Will the Minister of be pleased to state:-' . RURAL DEVELOPMENT 

(a) The efforts being 1nade by the Ministry to finalise the draft National Land Reforms Policy, 2013;· 
aod 

(b) The efforts being made by the Ministry to develop a right to homestead law/pass the draft 
National Right to Homestead Bill, 2013, ain1ed at reducing landlessness and poverty in the country? 

MINISTER OF RURAL DEVELOPMENT 
(SHRI NARENDRA SINGH TOMAR) 

ANSWER 

: •... / (a) Tli~.draft National Land Reforms Policy prepared by a Task Force is under examination. Also, As/ 
per Entry 18 and Entry 45 in the State List, 'Land' is a State subject. Power to enact laws relating to 

, 'Land' vests in Legislatures of States. Each State has its own State-specific Revenue Laws to deal 
with "Land" and matters related thereto. 

(b) In case of Landless beneficiary l1nd~r PMAY-G, States have to ensure that the beneficiary is 
provided land from the Government land or any other land including public land (Panchayat common 
land, Community land or land belonging to other local authorities). Landless beneficiaries are 
accorded highest priority and are placed on the top of the priority list. The landless beneficiary cannot 
be skipped in the allotment oftl1e house. As on 10/09/2020 the States/UTs have identified4,48,053 
landless beneficiaries and 1,81,319 beneficiaries have already been provided land. 
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Subject: 

LOK SABHA SECRETARIAT 
COMMITIEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM NO. C\<0 

Request for dropping of Assurance given in reply to Unstarred 
Question .No. 2997 dated 16.03.2016 regarding "Shifting of NPP 
from Haripur". 

**** 
On 16 March 2016, Shri Y. V. Subba Reddy, M.P., addressed an Unstarred 

Question No. 2997 to the Prime Minister. The text of the Question along with the reply of 
the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by the Department of Atomic Energy within three months 
from the date of the reply but the Assurance is yet to be implemented. 

3. The Department of Atomic Energy vide O.M. No. 20/1(6)/2016-I&M (NFC) dated 
1st August, 2018 had requested to drop the Assurance on the following grounds:-

" ...... out of the.903.35 acres offered by AP Government, NFC wanted to utilize JOO 
acres for L WR fuel fabrication (to take care of 12 reactors reload requirements) · 
and for fabrication of SS tubes for 4 nos. of PFBRs. The balance was for HWB who 
have informed that they will not be. able to use the land. The requirement was 
once again reviewed in the Department regarding the L WR faciiities to be set up 
and it was opined that the existing facilities along with the augmentations being 
made over the time can cater to most of the requirements of the proposed LWR 
facility. With respect to the PFBR facility it was suggested to co-locate the 
fabrication facility in the location proposed for PFBRs in view of the logistics 
advantage, better control and safety. Based on the discussions, it is to inform that 
NFC would /Jke to withdraw the requirement of land at Kurnool. '' 

4. The above request for dropping the Assurance was considered by the Committee 
at their Sitting held on 24 February, 2020 and it was decided not to drop the Assurance. 
The Committee accordingly presented their 14th Report (17th Lok Sabha) on 09 February 
2021 and felt that the matter needs to be pursued earnestly to bring to its logical 
conclusion. 

5. However, the Department of Atomic Energy vide O.M. No. 20/1(6)/2016-I&M 
(NFC)/5809 dated 13 May 2021 has inter-alia stated as under: 

"Nuclear Fuel Complex, Department of Atomic Energy, Government of India, 
Hyderabad (NFC, Hyderabad) proposed to set up the fuel fabrication facility for 
catering to the needs 16 additional Pressurized Heavy Water Reactors (PHWR's). 
In this regard, letters were written to State Governments of Rajasthan, Orissa, 
Karnataka, Gujarat, Madhya Pradesh and Andhra Pradesh for requirement of land 
and utilities for setting up of the Fuel Fabrication Facility. 
A site selection committee was constituted to look into the suitability of the land 
offered by various State Governments and submit its report to the department for 
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taking a final decision. The land offered by Andhra Pradesh Government at Kurnool 
was one of the sites visited by the committee. Aiso land was offered by Madhya 
Pradesh and Rajasthan Governments for assessment. 

During the discussions had by the then Chief Executive, NFC with the then Chief 
Minister of Andhra Pradesh and Chief Secretary to the Government of Andhra 
Pradesh, it was conveyed that the works shaii start immediateiy and the land shaii 
not remain vacant. 

Department of Atomic Energy asked Nuclear Fuel Complex and Heavy Water Board 
to look into the land offered by the Andhra Pradesh Government for other 
programs of the Department. NFC worked on the various requirements of 
Department and proposed to set up 300 tpy of WER (LWR) Fuel Fabrication 
Facility along with a Zircaloy Fabrication Faciiity of 75 tpy capacity for producing 
fuel tubes. and other components to meet requirements of 12x1000 MWe WERs 
planned to be set up by NPCIL and also a Stainless Steel Tube plant of 400 tpy 
capacity to cater to the requirements of 2 nos. of 500 MWe FBRs planned by 
BHAVINI. 

The requirement was reviewed in the Department and it was opined that the 
existng facilities along with augmentations being made within the existing facilities 
can cater to most of the requirements of the proposed LWR facility and to co-
locate the fabrication facility in the location proposed for PFBRs with regard to the 
Stainless Steel Tube plan for the FBRs. 

Further, due to technological developments made at NFC, Hyderabad, judicious 
utilizatlon of available resources and implementation of various augmentation 
projects within NFC, Hyderabad the fuel fabrication capacities have doubled and 
also the future expansions at NFC, Hyderabad and NFC, Kata put together can 
meet the total requirement of fuel for the entire PHWR program proposed by the 
Department. 

After detailed deliberations, it was concluded that for the next ten years there is 
no requirement and hence the proposals to procure iand at Kurnool was deferred. 

Accordingiy, the above decision was suitably communicated to Vice-Chairman & 
Managing Director, APIIC, Kurnool vide letter dated 02.08.2018 that Nuclear Fuo: 
Complex has no requirement of iand for the next about 10 years. 

Since the requirement of land for setting up of above plants/facility at Kurnool has 
been withdrawn, the Assurance does not stand and becomes difficult to fulfill." 

6. In view of the above, the Department, with the approval of the Minister of State 
(Prime Minister's Office), has once again requested the Committee to drop the Assurance. 

The Committee may reconsider. 

NEW DELHI: 
DATED: ·. : 2-l f ov}z o2) . . 
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GOVERNMENT OF INDIA 
DEPARTMENT OF ATOMIC ENERGY 

LOK SABHA 
UNSTARRED QUESTION NO. 2997 
TO BE ANSWERED ON 16.03.2016 

SHIFTING OF NPP FROM HARIPUR 

2997. SHRI Y.V. SUBBA REDDY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether there is any move to shift Nuclear Power Plant (NPP) from Haripur in 
West Bengal to a location between Prakasam and Nellore in Andhra Pradesh 
and if so, the details thereof and the reasons therefor; 

(b) the steps taken by the Government I Nuclear Power Corporation of India 
Limited (NPCIL) so far in this regard; 

{c) whether the Government also proposes to set up a Nuclear Fuel Complex at 
Kurnool; and 

(d) if so, the details thereof and the progress made so far in this regard? 

ANSWER 

THE MINISTER OF STATE FOR PERSONNEL, PUBLIC GRIEVANCES & 
PENSIONS AND PRIME MINISTER"S OFFICE (Dr. JITENDRA SINGH): 

(a) & (b) No, Sir. However, an additional coastal site in lhe state of Andhra Pradesh 

for setting up nuclear power reactors with Russian cooperation is being 

explored. ln this regard, the Site Selection .Committee of the Government 

of India has held discussions with the Government of Andhra ·Pradesh for 

identifying suitable coastal sites in the state and carrying out technical 

studies. 

(c) & (d) Yes, Sir. A proposal to setup 300 tons per year (tpy) Fuel Fabrication 

Facility at Kurn~ool, Andhra Pradesh along with a Zircaloy FabriGalfon 

Facility of 75 tpy capacity and a Stainless Steel Tube Plant (SSTP) of 400 

tpy capacity is under consideration in the Department. 

***** 
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LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM NO. q \ 

Subj~ct: Request for dropping of Assurance given in reply to Unstarred 
Question No. 4112 dated 18.08.2010 regarding "Exploration of 
Uranium and Plutonium". 

**** 
On 18 August, 2010, Shri Ramsinh Rathwa, and 03 other M.Ps., addressed an 

Unstarred Question No. 4112 to the Prime Minister. The text of the Question along with 
the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by the Department of Atomic Energy within three months 
from the date of the reply but the Assurance is yet to be implemented. 

3. The Department of Atomic Energy vide O.M. No. 12/12(9)/2010-I&M(AMD)/ 555 
dated 15 January, 2015 had requested to drop the Assurance on the following grounds:-

"(I) Lambapur Uranium Projects 

That Uranium Ore Mining and Milling Project at Lambapur, Andhra Pradesh with a 
revised approved cost of 997.71 er. is under implementation in two stages i.e. (i) 
Land acquisition, infrastructure development1 statutory clearances and 
environment management, etc. (cost 96.507 er.), which is expected to be 
completed in 2 years time and (ii) construction activities, which is expected to be 
completed in 3 years time (cost 901.21 er.). However, actual mining and 
processing will be taken up only after receipt of ail statutory clearances as stated 
above and therefore it is not possible to set a definite timeframe for 
commencement of various activities. 

(II) Exploratory Mining at Rohil, Rajasthan 

In view of the large requirement of water for exploratory mining, geo-scientific 
studies to assess the availability of ground water for mining activities has been 
taken up and drilling is likely to commence shortly to assess the availability of 
ground water. 

(III) Exploratory mining at Wahkyn, Meghalaya 

The proposal for exploratory mining at Wahkyn has been kept in abeyance due to 
stiff opposit ion by local populace for uranium mining. The approval of Government 
of India is awaited for construction of uranium mining and milling. 

The definite time-frame for above mentioned three projects cannot be set due to 
various factors such as statutory clearances, various studies and opposition of locai 
populace against uranium mining. In view of the foregoing, the Assurance may be 
treated as fulfilled for the reason quoted above. Committee on Government 
Assurances (Lok Sabha) may kindly treat the Assurance as deleted. 
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4. . The above request for dropping the Assurance was considered by the Committee 
at their Sitting held on 19 November, 2015 and It was decided not to drop the Assurance. 
The Committee accordingly presented their 26th Report (16th Lok Sabha) on 21st 
December 2015 and desired that the matter be taken up with all concerned and pursued 
vigorously. 

5. However, the Department of Atomic Energy vide O.M. No. 12/12(9)/2010-
I&M(AMD)/ 7496 dated 1" July, 2021 has inter-alia stated as under: 

"The current status of exploratory mining is as follows: 

I. Rohil. Sikar District, Rajasthan 

The Exploratory Mining activities, on behalf of Atomic Minerals Directorate for 
Exploration and Research (AMD), as per an agreement signed between UCIL and 
AMD, have been initiated by Uranium Corporation of India Limited (UCIL) on 
11.04.2016. The portal of a Decline (8°), for accessing the underground workings 
has been developed up to 188 metre length which corresponds to 26.4 mtr vertical 
depth from surface. M/s MECON has engaged as the consultant for carrying out of 
the project related activities. AMD has already submitted the geological report to 
DMG, Rajasthan as per the Atomic Minerals Concession Rules 2016. The 
application for ToR wili be submitted to MoEF&CC after the issue of Letter of 
Intent by the State Government [under Rule - 6(2), AMCR, 2016] to UCIL by the 
Directorate of Mining and Geology (DMG), Rajasthan. DAE has nominated UCIL as 
the prospective lessee for carrying out mining operations at Rohil. Mining Lease 
application has been submitted to Department of Mines & Geology, Rajasthan. 

II. Wahkvn, West Khasi Hills district, Meghalaya: 

UCIL has no plan to initiate any activities for exploratory mining at Wahkyn 
(Meghalaya) at present. Further, the proposed Kynshi Stage-II Hydro Electric 
Project (HEP), West Khasl Hills District, Meghalaya wouid adversely affect the 
uranium exploration and proposed expioratory mining. 

All the exploration activities of AMD are suspended In the State of Meghalaya, 
following an untoward incident that happened on 25'" July, 2018 at Camp: 
Wahkajl, West Khasi Hills District, Meghalaya. Exploration activities of AMD are 
suspended in Meghalaya State following the suggestion of Joint Secretary, 
Department of Mining and Geology, Government of Meghalaya and directive of 
Department of Atomic Energy. 

III. Peddagattu - Lambapur, Nalgonda District, Telangana (erstwhile 
Andhra Pradesh): 

UCIL has signed an agreement with AMD for exploratory mining at Peddagattu. 
The uranium deposit at Lambapur has aiready been handed over to UC!L for 
commercial exploitation. "UCIL proposes to set up one open pit and three 
underground mines. A central plant about 48 km from the mine site based on acid 
leaching technique has been planned". 
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The State Pollution Control Board (SPCB) has not yet issued the Consent for 
Government for Establishment (CFE) and consequently the mining lease has not 
been granted by the State Government. 

However, as per media reports, the Hon'ble Telangana State Legislative Assembly 
has adopted a unanimous resolution for 'Requesting the Union Government not to 
permit or allow the mining operations of uranium ore in Na/Jamala forest area and 
other areas in Telangana State. 

In view of the current status furnished above, it is evident that it is difficult to set 
a definite time frame for commencement of activities related to exploratory mining 
due to var'1ous factors. Therefore it would not be possible to fulfill the Assurance in 
the near future." 

6. In view of the above, the Department, with the approval of the Minister of State 
(Atomic Energy), has once again requested the Committee to drop the Assurance. 

The Committee may reconsider. 

NEW DELHI: 
DATED: 21 joii)2,2 I 



' 
GOVERNMENT OF INDIA 

DEPARTMENT OF ATOMIC ENERGY 
LOK SABHA 

UNSTARRED QUESTION N0.4112 
TO BE ANSWERED ON 18.08.2010 

EXPLORATION OF URANIUM AND PLUTONIUM 
.· 

4i12. SHRI RAMSINH RATHWA: 
SHRI GHANSHYAM ANURAGI: 
SHRI P. BALRAM NAIK: 
SHRI SURESH KUMAR SHETKAR: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government through its agencies has successfull:t 
identified new reserves of Plutonium af'\d Uranium in various parts of 
the country during tl1e last three years; 

{b} if so, the quantity of these metals explored during the .. above period, 
location-wise and agency-wise; and · 

(c) the steps initiated by the Government to further refine th~§.e. m~tals 
for peaceful use in the nuclear plants? 

ANSWER 

THE MINISTER OF STATE FOR SCIENCE & TECHNOLOGY AND EARTH 
SCIENCES (INDEPENDENT CHARGE), PMO, PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND PARLIAMENTARY AFFAIRS. 
(SHRI PRtTHViRAJ CHAVAN): 

(c.)&(b) The Atomic Minerals Directorate for Exploration and Research 

(AMD). Hyderabad, a constituent Unit of the Department of Atomic 
Energy, carried out survey and exploration for uranium in India and has 
established 'i.47,898 tonnes of uranium deposits as on 31.05.20~0. 

Du;-ing tho last three years the uraniurr: resources established by AMO are 

as follows. 
..., .. .. .t. -
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IFIGURES IN TONNES) 

AREA STATE 2007-08 2008-09 2009-10 
ROHIL RAJASTHAN 547 220 795 
KOPPUNU.RU ANDHRA 1,228 . I - 293 

PRADESH 
PEDDAGATTU ANDHRA 1,407 -- 654 

PRADESH 
TUMMALAPALLE ANDHRA 1,690 12,007 14,131 

. PRADESH 
CHITRIAL AN DH RA -- - 440 

PRADESH 
GOGI KARNATAKA -- 449 --
LOSTOIN MEGHALAYA - 12 7 

Total: 4,872 12,688 16,620 

Plutonium does not occur in nature. Plutonium is produced by nuclear 
transmutation in nuclear re~ctors. Thus1 resources of plutonium oan not 
be established by survey and exploration. 

(c) At Tummalapalle, Kadapa District, Andhra Pradesh, Uranium mine is 
under construction by the Uranium Corporation of India Ltd. (UCIL), a 
Public Sector Undertaking of the Department of Atomic Energy. In Gogi, 
Gulbarga District, Karnataka, exploratory mining is in progress to delineate 
the ore body configurati.on and for recovery of bulk samples for 
development of flow sheet for recovery of Uranium. At Peddagattu-.. ---~ 

Lambapur, Nalgonda District, Andhra Pradesh; Rohil, Sikar District, 
Rajasthan and Wahkyn, West Khasi Hills District, Meghalaya, exploratoiy 

• 
mining is under consideration. 
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. . . 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. q 2.. 

Subject: Reguest for dropping of Assurances given in replies to:-

(i) Unstarred Question No. 2410 dated 28 March, 2012 regarding "Right to 
Privacy Bill." (Annexure-I). 

(ii) Unstarred Question No. 6496 dated 16 May, 2012 regarding "Right to 
Privacy Bill." (Annexure-II). 

(iii) Unstarred Question No. 3201 dated 12 December, 2012 regarding 
"Separate Legislation on Privacy." (Annexure-III). 

(iv) Unstarred Question No. 4154 dated 19 December, 2012 regarding 
"Panel on Privacy of Individuals." (Annexure-IV). 

(v) Unstarred Question No. 1714 dated 09 December, 2{)15 regarding 
"Exemption from Right to Privacy Bill." (Annexure-V). 

The above mentioned Questions were asked by various M.Ps. to the Minister of 

Personnel, Public Grievances & Pensions. The contents of the questions along with the 

replies of the Ministers are as given in Annexures -I, II, III, IV and V. 

2. The replies to the Questions were treated as Assurances by the Committee and 

required to be implemented by the Ministry within three months of the date of the reply but 

the Assurances are yet to be implemented. 

3. The Ministry of Personnel, Public Grievance & Pension (Department of Personnel 

Training) vide O.M. No. 2/45/2013-IR dated 21 November, 2014 had requested to drop the 

Assurances mentioned at SI. No. (i)-(iv) above on the following grounds:-

(i) That Right to Privacy Bill was drafted and placed before the Committee of 
Secretaries on 27th May, 2011 where Ld. Attorney General of India was also present. 

S8 



The CoS made few observations and decided that DOPT would re-draft the Bill as per 
the obseivatlons of the Committee and place it for their reconsideration. The Bill was 
redrafted by DOPT as per the observations of the Committee. In the meanwhile, the 
Report of the Expert Group constituted by the Planning Commission under the 
chairmanship of Justice A.P. Shah, former Chief Justice of Delhi High Court was 
received on 22.10.2012. 

(ii) A note for the Committee of Secretaries was drafted taking into consideration the 
recommendations of the Expert Group and was placed before the Cos meeting on 
17.01.2013. As desired by the CoS, the Horne Secretary, Secretary, Department of 
Telecommunication and Secretary, Department of Electronics and IT have been asked 
to provide inputs and drafting suggestions regarding the draft bill. 

(iii) A meeting was taken .by Secretary (P) on 30.04.2013 with ·the representatives of 
Ministries/Departments concerned and it has been decided that the bill would be redrafted as 
per the decision taken in the said meeting and after taking into consideration the 
recommendations of the Expert Group of Privacy (Justice Shah's report). 

(iv) Accordingly, a draft bill had been prepared by DOPT and sent to the D/o Legai Affairs and 
Legislative Department on 6th June,2013. Changes sugge~ted in the draft bill by the Legislative 
Department as· well as the concerns of intelligence agencies had been inciuded in the draft 
Right to Privacy Bill, 2014. The draft bill aiong with Cos note had been sent to the Cabinet 
Secretariat for consideration of Committee of Secretaries. The meeting of Cos was postponed 
twice. Cos note was later returned by the Cabinet Secretariat with few observations. 

(v) A meeting was taken by MoS (PP) on Right to Privacy Bill on 20.08.2014. It was decided 
to have further detailed discussion with Intelligence agencies and Ministry of Home Affairs. 

4. The above request for dropping the Assurances was considered by the Committee at 

their sitting held on 12 August, 2015 and it was decided not to drop the Assurances as 

despite various initiatives taken by the Ministry, the Right to Privacy Bill could not be given a 

concrete shape till date. The Committee accordingly presented their 24th Report (16th Lok 

Sabha) on 21 December, 2015 inter-alia emphasizing that the matter needs to be taken to 

its logical conclusion and needful be done. 

5. However, the Ministry of Personnel, Public Grievances & Pensions (Department of 

Personnel & Training) vide OM F. No. 17/2/2010-IR(Pt.) dated 14 March 2018 had again 

requested to drop the aforementioned four Assurances along with the Assurance mentioned 

in SI. No. (v) in the above subject on the following grounds :-

(a) " that Committee of Secretaries (CoS) had been formed to look into the issue of 
protection and privacy of data. The CoS recommended an umbrella legislation to 



safeguard Right to Privacy. Initially this department was of the view that Department 
of Legal Affairs or Me!TY may be nodal department for this legislation. However, on 
the insistence of Cabinet Secretariat, DoPT was made nodal agency for drafting Right 
to Privacy Biil. Accordingiy, Right to Privacy Bill was drafted and was under 
consideration by this department. A major part of the draft of Right to Privacy Bill was 
related to data protection/data privacy and structure to regulate the same. Inter-
ministerial consultations were going on. However, due to the concerns of the 
intelligence agencies which were apprehensive and wanted a blanket exemption, the 
Right to Privacy Bill could not achieve any breakthrough. 

(b) With the linking of Aadhaar with Government Schemes/bank accounts etc; 
concerns about data privacy & protection were raised. Hon'ble Supreme Court in its 
judgment dated August 24th, 2018 gave its ruling on "Right to Privacy". It was decided 
that Meity would work on a framework for data protection iaw. Accordingiy, MeITY 
has gone ahead with the draft legislation. The Data Protection Act wili cover a 
substantial policy of provisions that were included in draft 'Right to Privacy Bill.' 

Since MEITY is formulating a "Data Protection Law", it has been decided in the 
department to wait for Data Protection Law to come into force and thereafter make a 
assessment whether a separate Right to Privacy Biil is required to be taken forward to 
address other privacy related concerns if they are not suitably addressed in Data 
Protection Law. 

The GovernmentjMEITY is going ahead with the Data Protection Law which wiii 
address major isSues related to privacy." 

6. The above request for dropping the Assurances was considered by the Committee at 

their sitting held on 24 January, 2020 and It was decided not to drop the Assurances as 

despite various initiatives taken by the Ministry, the Right to Privacy Bili could not be given a 

concrete shape till date. The Committee accordingly presented their 12th Report (17th Lok 

Sabha} on 23 September, 2021 inter-alia emphasizing that the reason given by the Ministry 

do not bring the Assurances to their logical condition and the Data Protection Law being 

prepared by MEITY more on a different perspective . The Committee, therefore urged upon 

the Ministry to pursue the matter vigorously and implement the Assurance at the earliest. 

7. However, the Ministry of Personnel, Public Grievances & Pensions (Department of 

Personnel & Training) vide OM F. No. 17/2/2012-IR dated 23 February 2021 have stated as 

under:-
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"Since Ministry of Electronics and Information Technology (MeitY) is formulating a 

''Data Protection Law" it was decided in the department to wait for Data Protection 

Law to come into force and thereafter make an assessment whether a separate Right 

to Privacy Bui/I is required to be taken forward to address other privacy related 

concerns if they are not suitably addressed in Data Protection Law. The latest status 

tumished by MeitY is as below:-

"The Personal Data Protection Bill, 2019" was introduced in the Lok Sabha on 

December 11. 2019 by the Hon'ble Minister, Electronics and Information Technology. 

Subsequently, the Bill has been referred to the Joint Parliamentary Committee (JPC). 

The Bil/is under consideration by the JPC." 

8. In view of the above, the Ministry with the approval of Minister of State for Personnei, Pubiic 
Grievances and Pensions, has once again requested the Committee to drop the above Assurances. 

The Committee may re-consider. 

NEW DELHI: 



GOVERNMENT OF INDIA 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

(DEPARTMENT OF PERSONNEL AND TRAINING) 
***** 

LOK SABHA 
UNSTARRED QUESTION NO. 2410 
(TO BE ANSWERED ON .Q8.03.2012) 

RIGHT TO PRIVACY BILL 

2410. SHRIJ.M. AARON RASHID: 
SHRI RAGHUVIR SINGH MEENA: 
SHRI A VT AR SINGH BHADANA: 

Will the PRlME MINISTER be pleased to state: 

(a) whether the proposed Right to Privacy Bili wiil not give protection to individuals and 
politicians against phone-tapping and interception of telephonic conversation; 

(b) if so, the reasons and the details thereof; 

(c) whether some Ministries have reservations and are against illegal phone-tapping of 
individuals; and 

· (d) if so, the details thereof? 

ANSWER 

Minister of State in the Ministry of Personnel, Public Grievances and Pensions and Minister 
of State in the Prime Minister's Office. (SHRI V. NARA YAN:ASAMY) 

l 
(a) to. (d): The G~verrunent is drafting a legislation that will provide prot.ection to / 
individuals in case their privacy is breached through unlawful means. The details of the 1 
legislation are yel to be finalized. . I 
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GOVERNMENT OF lNDIA Ann-ex~· <-JJ 
MINISTRY OF PERSONNEL, PUBLIC GRlEV ANCES AND PENSIONS 

(DEPARTMENT OF PERSONNEL AND TRAINING) 

LOK SABl:IA 
UNSTARRED QUESTION NO. 6496 
(TO BE ANSWERED ON 16.05.2012) 

RIGHT TO PfilV ACY BILL 

6496. SHRI A.T. NANA PATIL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether any Right to Privacy Bill is being drafted by the Government; 

(b) if so, the details thereof and the main features of the Bill; and 

(c) tl1e time by which the said legislation will be enacted? 

ANSWER 

Ministei; of State in the. Ministry of 'Personnel, Public Grievan..s!es and Pensions and Minister of 
State in the Prime Minister's Office. (SHRI V. NARA Y ANA SAMY) 

~ 
(a) to (c): The Central Government is drafting a legislation that will provide protection to ! 
individuals in case their privacy is breached through i1nlawful means. The drafti11g of the J 
legislation is at preliminary stage and details of the legislation ate yet to be fmali7...ed. 11 

***** 
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GOVERNMENT OF INDIA 
MINIS:rRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

(DEPARTMENT OF PERSONNEL AND TRAINING) 
LOK SABHA 

UN§TARRED QUESTION NO. 3201 
(TO BE ANSWERED ON 1-2.12.2012) 

SEPARATE LEGISLAT.ION ON PRIVACY 

3201. SHRIMATI SHRUTI CHOUDHRY: 

Will the PRIME MINIS~ER be pleased to state: 

(a) whether the Government is considering to enact separate legislation on privacy; and 

(b) if so, the details thereof and the present status of the proposed legislation? 

ANSWER 

Minister of State in the Ministry of Personnel, Public Grievances and Pe.nsions and Minister of 
State in the Prime Minister's Office. (SHRI V. NARA YANASAMY) 

(a) & (b): ~ Central Government is drafting a legislation that will provide protection to 
~iduals in case their privacy is breached through unlawful means. The drafting of the ' 
legislation is at preliminary stage and details of the legislation are yet to be finalized. ~ 

***** I 



I 

GOVERNMENT OF INDIA 
MINISTRY OF 1.'LANNIN(l 

LOK SABHA 
'UNSTARRED QUESTION N0.4154 
TO BE ANSWERED ON 19-12-2012 

PANEL ON PRIVACY OF INDIVIDUALS 

4154. SHRI ASADUDDIN OWA!Sl: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Planning Commission has set up any panel on Privacy issues of Individuals; 
(b) if so, the details thereof; 
(c) whether the panel has submitted its recommendations to the Government; 
(d) if so, the details thereof; and 
(e) the action tak~n by the Government thereto? 

ANSWER 

MINISTER OF STATE FOR PARLIAMENTARY AFFAIRS & PLANNING 

(SHRI RAJEEV SHUKLA) 

(a) & (b): Yes Madam. Planning Commission bas set up an Expert Group on Privacy Issues, 
under the Chainnanship of Justice AP Shah, Former Chief Justice of Delhi High Court inter 
alia to: 
(i) 
(ii) 
(iii) 

Study Privacy laws and related bill, promulgated by v!ll'ious countries 
~ Make an in-depth analysis of various programs and their impact on Privacy. 
• Make specific suggestions for consideration for incorporation in the proposed draft 

Bill on Privacy. 

(c) to (e): The Expert Group has submitted its report on 16~ October 2012. The report covers 
international privacy principles, national privacy principles, rationale and emerging issues 
along with an analysis of relevant legislations/Bills from a privacy perspective. On the basis 
of deliberations and in depth analysis, th~ group has identified a set of recommendations. 
Copy of the report has been placed on the Planning Commission website and has also been 
forwarded to Department of Personnel & Training (DOPn for appropriate consideration 
while finalising the proposed Right to Privacy Bill. 

DOPT has forwarded a note for the meetin of the Committee of Secretaries to the 
Cabinet Secretarial The note includes consideration o recommendations o e ;tpert 
Group. 

*****"' 



GOVERNMENT OF INDIA 
MINISTRY OF PERSONNEL~ PUBLIC GIUEV ANCES AND PENSIONS 

(DEPART1\.1ENT OF PERSONNEL AND TRAINING) 
LOK SABHA 

UNSTARRED QUESTIONN0. 1714 
(TO BE ANSWERED ON 09.12.2015) 

· EXEMPTION FROM RIGHT TO PRIVACY BILL 

1714. SHRI R.P. MARUTHARAJAA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has turned down the demand of intelligence agencies for a 
blanket exemption from the purview of the Right to Privacy Bill; and 

(b) whether the Government has also. decided to back the provision ext.ending the 
proposed law to ~l residen~ of India, unlike the 2011 draft bill that catered to only 
Indian citizens, and if so, the details thereof'?' 

ANSWER · 

Minister of State in the Ministry of Personnel, Public Grievances and Pensions and Minister 
of State in the Prime Minister's Office. (DR J1TENDRA SINGH) 

(a) & (b): The drafting of the Right to Privacy bill is at preliminary stage and details of the 
bill are yet to be fin"ruized. ·----- · -- ·· --

***** 



/3},b(''hdi'x :..la 
LOK SABHA SECRETARIAT 

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 
MEMORANDUM No. '13 

Subject: Request for dropping of Assurance given in reply to Unstarred 
Question No. 2536 dated 09.07.2019 regarding "New National 
Auto Policy". 

On 09 July, 2019, Shri Gowdar Mallikarjunappa Siddeshwara, M.P., 
addressed an Unstarred Question No. 2536 to the Minister of Heavy Industries 
and Public Enterprises. The text of the Question alongwith the reply of the 
Minister is as given in the Annexure. 

2. The reply to the Question was treated as Assurance by the Committee 
and required to be impiemented by the Ministry of Heavy Industries and Public 
Enterprises within three months from the date of reply but the Assurance is 
yet to be implemented. 

3. In this regard, the Ministry of Heavy Industries and Public Enterprises 
(Department of Heavy Industry) vide O.M. F. No. 9(20)/2019-AEl/19732 dated 
15 July, 2020 has stated as under:-

"A draft National Automotive Policy was prepared and placed on the 
website of DH! (www.dhi.njc.in) for inviting comments/feedbacks of the 
stakeholders. In view of the feedback received from the stakeholders, it 
has been decided not to go ahead with this policy. However, 
Government is continuously promoting green manufacturing through its 
FAME scheme." 

4. Jn view of the above, the Ministry, with the approval of the Minister of 
State in the Ministry of Heavy Industries and Public Enterprises, has requested 
the Committee to drop the Assurance. 

The Committee may consider. 

Dated:- 21 /.og /202 / 

New Delhi 



\ 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
DEPARMENT OF HEAVY INDUSTRY 

LOK SABHA 
UNSTARRED QUESTION No. 2536 
TO BE ANSWERED ON 09.07.2019 

New National Auto-Policy 

2536. SHR! G.M. SIDDESHWAR: 

Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether a new National Auto Policy would be introduced very soon by the 
Government; 
(b) if so, the details thereof; 
(c) whether the new policy would give special emphasis to emission linked taxation on 
automob_iles and a technology agnostic green n1obility roadmap and if so, the details 
thereof; 
(d) whether discussions have been held with various stakeholders to frame the policy; 
and 
(e) if so, the details thereof? 

ANSWER 

THE MINISTER OF HEAVY INDUSTRIES & PUBLIC ENTERPRISES 
(SHRI ARVIND GANPAT SAW ANT) 

(a) to (e): A draft Natio11al Automotive.Policy has been prepared by DHI and placed 011 
the website or nHr <www.cthi.nic.in) :--Tue ctraft policy is holistic in nature..arut~ses 
the interests of the Automotive Industry 1n meeting the objectives of the Auto Mission 

':'-'Plan 2016~26. Any·palicy is normally finalized after due stakeholder consultations. 

****** 



,, 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM NO. £14-

Subject: Request for dropping of Assurance given in reply to Unstarred 
Question No. 7114 dated 08.05.2015 regarding "Battery Operated 
Chariot0

• 

**** 
On 3th May, 2015, Shri Ch. Malla Reddy, M.P., addressed an Unstarred Question 

No. 7114 to the Minister of Defence. The text of the Question along with the reply of the 
Minister is as given m the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by the Ministry of Defence (Department of Defence Research 
& Development Organisation) within three months from the date of the reply but the 
Assurance is yet to be implemented. 

3. In this regard, the Ministry of Defence (Department of Defence Research & 
Development Organisation) vide O.M. No. DRDO/DPA/30102/LSUS/ASSURANCE/ 65/2015 
dated 10th November, 2020 has stated as under:-

"CAT, Principal Bench OA No. 1304/2017 and OA No. 3689/2017 and MoD/D(Vig) 
Order No 03/DO(Vig)/CVC/14 dated 25.04.2019 the disciplinary Authority has 
decided to set aside M~mo of Charges and all the proceedings have been dropped." 

4. In view of the above, the Ministry, with the approval of Raksha Rajya Mantri has 
requested the Committee to drop the Assurance. 

The Committee may consider. 

NEW DELHI: t 
DATED: 211 og j 2....~.2. ) 



GOVERNMENT OF INDIA 
MINISTRY OF DEFENCE 

DEFENCE RESEARCH & DEVELOPMENT ORGANISATION 
LOK SABHA 

UNSTARRED QUESTION N0.7114 
TO BE ANSWERED ON THE sTH MAY, 2015 

BATTERY OPERATED CHARIOT 

7114. SHRJ CH. MALLA REDDY: 
Vv'ill the Minister of DEFENCE ~ ~ 
be pleased to state: 

(a) whether the Pune-based Defence Resear.ch and Development Organisation 
(DRDO) laboratory, Research and Development Establishment (Engineers) have 
developed a hi-tech battery operated chariot and donated it; 

(b) if so, the details thereof and the total cost of developing this battery operated 
chariot along with the organisation which funded this project; 

(c) whether development of such battery operated chariot was brough~ t': ::he 
notice of the Government and sanction obtained for donation of the same to some 
religious entity; 

( d) if so, the details thereof and if not, the reasons therefor; and 

(e) the action taken by the Government in this regard? 

ANSWER 
MINISTER OF DEFENCE 
~ it:fl" 

(SHRI MANOHAR P AKRIKAR) 
(~ tt:rflt<t q:lJCf.~) 

(al to (el: The matter regarding development of hi .. tech. chariot b~ 
Research & .Development Establishment (Engineers) is under inquiry. 

!lli.. ··--. ··-· - .... • 

Furthers action would be taken thereafter. 

I 
I 
i 
I 



• 

Subject: 

LOK SABHA SECRETARIAT /l}Jcwff:c-Y!ZL 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 9"> 
Request for dropping of Assurance given in reply to Unstarred 
Question No. 402 dated 15.09.2020 regarding "Economic Losses 
due to Corona Virus Pandemic". 

On 15 September, 2020, Shri Ramesh Chander Kaushik and Shri Dilip 
Saikia, M.Ps., addressed an Unstarred Question No. 402 to the Minister of 
Rural Development. The text of the Question aiong with the reply of the 
Minister is as given in the Annexure. 
2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Rural 
Development (Department of Rural Development) within three months from 
the date of the reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Rural Development (Department of Rural 
Development) vide File No. H-11016/01/2020-PPM dated 24 March, 2021 has 
stated as under:-

"This Ministry has· not given any Assurance that the information would 
be made available, as the Ministry of Rural Development is not assessing 
the impact of Covid. Therefore, the reply does not constitute as an 
Assurance. 11 

4. In view of the above, the Ministry, with the approval of the Minister of 
Rural Development, has requested the Committee to drop the above 
Assurance. 

The Committee may consider. 

DATEO:- 21/oS /2-~2-) 
NEW DELHI 



GOVERNMENT OF INDIA 
MINISTRY OF RURAL DEVELOPMENT 

DEPARTMENT OF RURAL DEVELOPMENT 

LOK SABHA 
UNST ARRED QUESTION NO. 402 

ANSWERED ON 15/09/2020 

ECOMONIC LOSSES DUE TO CORONA VIRUS PANDEMIC 

402. SHRI RAMESH CHANDER KAUSHIK: 
SHRJ DILIP SAIK.IA: 

Will the Minister of RURAL DEVELOPMENT be pleased to state: 

0.I.H. 

(a) . whether rural areas have suffered the maximum economic loss due to the Corona Vims 
pandemic; 

(b) if so, the details thereof; 
( c) whether the Govenunent has carried out any assessment in this regard; 
( d) if so, the details thereof; and 
(e) the action plan prepared by the Govenunent to c.~~1 wi.: • ..i1• baid ::~-~:-tinn? 

ANSWER 
MINISTER OF RURAL DEVELOPMENT 

(SHRI NARENDRA SINGH TOMAR) 

(a): According to the latest quarterly estimates of national income, released by National 
Statistical Office, Ministry of Statistics and Programme Implementation on 31.08.2020, the 
India's Gross Value Added (OVA) at Basic Prices has contracted by 22.8 per cent during April· 
June (Quarter 1: Ql) 2020"21 as compared to the QI of 2019-20. But, GVA at Basic P1ices for 
the category of Agriculture, Forestry & Fishing has registered a growth of 3.4 per cent in Ql of 
2020-21 as compared to Q l of 2019-20. The estimates pertaining to rnral areas, however, are not 
available. ·- · ----- ------!--· · 

1, (b): The estimated figure of GV A at Basic Prices, mentioned above, are given as follows; 

Estimates of GVA at Basic Prices April-June (Ql) 2019-20 April-June (Ql) 2020-21 
(at 2011-12 prices) [Rs in crore] 
GV A at Basic Prices 33,07,707 25,53;320 

Agriculture, Forestry & Fishing 4,39,843 4,54,658 



(c) & (d): The Ministry has not carried out any assessment in this regard till date.-

(e): The Ministry of Rural Development has been implementing schemes such as Mahatma 
Gandhi National Rural Employment Guarantee Scl1eme (MGNREGS), Deendayal Antyodaya 
Yojana - National Rural Livelihoods Mission (DA Y-NRLM), Deen Daya:l Upadhyay - Gramin 
Kaushalya Yojana (DDU-GKY), Pradhan Mantri Awaas Yojana-Gramin (PMAY-G), Pradhan 
Mantri Gram Sad.al< Yojana (PMGSY), Shyarna Prasad Mulffierjee National Rurban Mission 
(SP:tvlRM) and N'ational Social Assistance Prograinme (NSAP) for develop1nent of rural areas 
through generation of employment, strengthen.ing of livelil1ood opportunities, promoting of self-
employment, skilling of rural youths, provision of social assistance, development of 
infrastructure etc. 

' 

Schemes 
All India 

Physical Financial , 

MGNREGS Person days generated: 2006L25 
lakh Central release: Rs.60472.66 crore 

PMAY-G Total houses constructed: 1082683 Fund utilised: Rs. 15919.59 crore 
PMGSY Road length completed: 4928 km Expenditure: Rs Rs. 6,954.43 crore 
DAY-
NRLM , SHG oromoted: 134598 Central release: Rs. 243254.53 lakhs 

Candidates trained: Fund released: Rs. 41170.55 crore 
DDU-GKY 2,881 

NSAP No of beneficiaries: 282 lalffis Rs. 2814 crore 

SPMRM 
No. of clusters allotted/ approved: Expenditure on convergence and 
NIL critical gap fund: Rs.887. 77 crore 

In addition to ~e aboVe, the Ministry has talcen following initiatives to mitigate the problems 
arising out dt1e to Covid-19 

1. Pradhan Mantri 
Garib Kalyan 
Yojana 

On 26.03.2020, Government had annot1nced Rs 1.70 Lakh Crore 
elief paclcage under Pradhan Mantri Garib Kalyan. Yojana for the 

poor to heip them fight the battle against Corona Vil.us. As far as 
Ministry of Rural Development is concerned there are two 
components under the package. (1) To provide ex-gratia ofRs.1000 
·n two instailments (Rs.500/- each) to the existing old age, widov.. 
and disabled/Divy_angjan beneficiaii.es of the schemes of National 
Social Assistance Programme (NSAP). The NSAP Division timel' 
"'elcased a total of Rs. 2814.50 crore as ex-gratia to States/UTs ir 
Aprii, 2020 as first trancl1e and in May, 2020 as second. tranche 
t1nder Pradhan Mantri Garib Kalyan Yojana (PMGKY) for the 
existing 282 lalffi beneficiaries of NSAP schemes. (2) Cash transfe 
of Rs. 500 into the accounts of Rs.20.61 er. women PMJDY 
Account holders every month for three months. Total amount of Rs. 



30,944.61 er. has been transferred. 

2. AatJlla Nirbhar Prime Minister Modi, in his fifth address to India since the national 
Bharat Abhiyan ockdown, has announceci a financial pack~ge 0f Rs 20 la:!r ...... ,. crore to 

ease the coronavims distress. The package is announced under 
'Aatma Nirbhar Bharat Abhiyan' to revive the Indian economy. 

a. Stepping up Government has made an increase in allocation for MGNREGS by 
Budget of Rs. 40,000 crores to overcome Covid-19 crises provisioning income 
MGNREGA by through wage employment . A total of 184 core person days have 
Rs. 40,000 crore been generated so far in the current FY 2020-21 

b. Hike in wage rate Hike in wages for manual workers under Mahatma Gandhi National 
under Rural Employment Guarantee Act (MGNREGA) from Rs. 182 to 
MGNREGA Rs.202/day in FY20-21 

3. Garib Kalyan ~urther, Garib Kalyan Rojgar Abhiyaan (GKRA), launched by 
Rojgar Abhiyaan Hon1ble Prime Minister on 20.06.2020, across six selected states 
(GKRA) across 116 districts with a provision of Rs. 50,000 Cr. to provide 

livelihood opportunities to rural citizens, and an expenditure ol 
Rs.23,767.32 crore has been incurred lll these districts till 
13.09.2020. 

********* 



S. Jject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH /9-;bfr J?dfX- )_£_ 

MEMORANDUM No. C\'' 
Request for dropping of Assurance given in reply to Starred Question No. 130 
dated 27 November, 2019 (Suppiementary by Smt. Jyotsna Charan Das Mahant, 
MP) regarding "Railway Projects". 

On 27 November, 2019, Shrimati Jyotsna Charandas Mahant, M.P., addressed a Starred 
Question No. 130 to the Minister of Railways. The text of the Question along with the reply of 
the Minister is given in the Annexure. 
2. During the discussion, Shrimati Jyotsna Charandas Mahant, M.P., raised the fonowing 
Supplementary Question to the Minister of Railways:-

"Thank you Speaker Sir. For the development of Railway sector in 
Chhattisgarh, all the projects have been approved in the Railway budget, 
but the work has either not been started or the work which has started is 
being done at a very slow pace. I would like to request the Hon'bie 
Minister through you that whatever Governmental-administrative 
hindrances which may arise in the impiementation of the scheme, these 
should be resolved by the concerned officers in consuitation with the 
regional MPs so that the public can get immediate arrangements and 
benefits." 

3. In reply, the then Minister of Reiilways (Shri Suresh Channabasappa Angadi) stated as 
follows:-

"The work can be started on the land made available to the 
Railways. If the Hon. Member has any problem, I will ask the 
authorities concerned to talk to the Hon. Member." 

4. The above reply was treated as an Assurance by the Committee and required to be 
implemented by the Ministry of Railways within three months from the date of the reply but the 
Assurance is yet to be implemented. 

5. In this regard, the Ministry of Railways vide O.M.No 2019/W2/SECR/PQL/44(3305857) 
dated 24 March, 2021 has stated as under:-

"While repiying to the question, Hon'ble Minister advised that if Hon'ble Member 
has any problem the concerned authorities will be asked to talk to them. 
Therefore, it should not be treated as Assurance." 

6. In view of the above, the Ministry, with the approval of the Minister of Raiiways, has 
requested the Committee to drop the above Assurance." 

The Committee may consider. 

DATED: 21 I ofl I 2.v2.. j 
NEW DELHI 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

LOK SABHA 
STARRED QUESTION N0.130 

TO BE ANSWERED ON 27 .11.2019 

RAILWAY PROEJCTS 

*130. SHRIMATI JYOTSNA CHARANDAS MAHANT: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the details of railway projects under implementation in Chhattisgarh; 
and 

(b) the status of those projects along with the estimated cost, 
expenditure incurred and the scheduled date of their completion? 

ANSWER 

MINISTER OF RAILWAYS AND COMMERCE & INDUSTRY 

(SHRI PIYUSH GOYAL) 

(a) & (b): A Statement is laid on the Table of the House. 

***** 
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STATEMENT REFERRED TO IN REPLY TO PARTS {a) AND (b) OF STARRED 
QUESTION N0.130 BY SHRIMATI JYOTSNA CHARANDAS MAHANT TC'I BE 
ANSWERED IN LOK SABHA ON 27.11.2019 REGARDING RAILWAY 
PROJECTS 

(a) & (b) : Presently, 08 new line projects, covering a length of 1,382 km, 

at a cost of < 21,046 crore and 09 doubling projects, covering a length of 

1,394 km, at a cost of < 13,220 crore, falling fully/partly In the State of 

Chhattisgarh, are in different stages of planning/sanction/execution, out 

of which, commissioning of 384 km length and expenditure of < 6,985 

crore has been achieved upto March' 2019. Further, an outlay of 

'2,926.92 crore has been provided for these projects for 2019-20. 

The status of projects is appended 

The completion of any Railway project depends on various factors like 

quick land acquisition by State Government, forest clearance by officials 

of forest department, shifting of infringing utilities (both underground and 

over ground), statutory clearances from various authorities, geological 

and topographical conditions of area, iaw and order situation in the area 

of project site, number of working months in a year for particular project 

site due to climatic considerations, cooperation and zeal of State 

Government for early completion of project, encountering unforeseen 

conditions like earthquake, flooding, excessive rains, strikes of labour, 

orders of Hon'ble Courts, situation and conditions of working 

agencies/contractors etc. and all these factors affect the completion time 

and cost of the project, which is finally worked out at the completion 

stage. Hence, no confirmed time frame can be fixed for completion of 

projects. 

***** 



' APPENDIX REFERRED TO IN REPLY TO PARTS (a) AND (b) OF STARRED 
QUESTION N0.130 BY SHRIMATI JYOTSNA CHARANDAS MAHANT TO BE 
ANSWERED IN LOK SABHA ON 27.11.2019 REGARDING RAILWAY 
PROJECTS 

1. ONGOING NEW LINE/DOUBLING/3RD LINE/4TH LINE WORKS, IN 

CHHATTISGARH: 

-
S.N Name of Project Length Anticipated Exp. upto Outlay 

(KM) Cost Mar•19 19 .. 20 
(Ft in Cr) ff in Cr) (r in Cr) - ,_. 

A NEW LINE 
1 Dallirajhara .. Rowghat-Jagdalpur 235.00 3795.00 923.02 500.00 

Daltirajhara-Rowghat : 42 Km section, commissioned. Work taken up in 
available land. 

Rowghat-Jagdalpur: Work .is being executed through SPV, Bastar 
Railway Private Limited (BRPL). Land acquisition and Forestry clearance 
taken up • 
. ~onstruction work will be taken up after land acquisition and forestry 
clearances. 

2 Barwadih .. Chirmari -~-82.00 1147.00 0.00 0.20 - ·-----·----·- -
Chhattisgarh Railway Corporation limited (CRCL) .JV has been identified 
for execution. 
Consultancy contract awarded for assessment of economic viability and 
feasibility of Project, after that it will be considered by the Board of 
CR<;L for taking the project forward or not. -

3 Gevra Road .. Pendra Road new 270 4919 620 600 
iine with doubling 
Work is being executed through SPV, Chhattisgarh East West Railway 
Limited (CEWRL). 
Land acquisition and Forestry clearance taken up. 
Work of earthwork, ROB/RUB taken up in available land. 

4 Kharsia-Gharghoda-Korichhapar- 1 146.00 3055.15 1631.13 500.0C 
Dharamjaygarh (New DL) with 
Spur Gharghoda- Gare .Pel ma 
(New line) I 

I 

Work is being executed through SPV, Chhattisgarh East Railway Limite< 
(CERL). 
Single Line of Kharsia-Korichhapar (42.5 Km) commissioned. Work take 
up in balance section. 



------ --· 

S.N Name of Project Length Anticipated Exp. upto Outlay 
(KM) Cost Mar"19 . 19·20 

(~ in Cr) (if in Cr) (if in Cr} 
5 Raipur-Jharsuguda 310.00 2171.00 o.oo 0.20 

Project included in Budget subject to requisite government approvals. 
State government of Odisha and Chhattisgarh were requested to share 
50°/o cost of project and to provide land free of cost, Consent not yet 
received from State Government. 

6 Dharamjalgarh ·Korba (Urga) 62.50 1686.22 o.oo 200.00 
Work is being executed through SPV, Chhattlsgarh East Railway Limited 
(CERL). 
Land acquisition and forestry clearance taken up. 
Work will be taken up after Financial closure, land acquisition & forestry 
clearance. 

7 Katghora· Dongargarh 294.53 5950.47 o.oo 100.00 

Being executed by Chhattisgarh Railway Corporation limited (CRCL) JV. 

8 Chirmiri-Nagpur Halt 17.00 241.00 o.oo 2.00 
Land acquisition and forestry clearance taken up. 
Work will be taken up after land acquisition & forestry clearance. 

B DOUBLING 

9 Khodri-Anuppur with flyover at 72.00 446.21 237.33 2.00 
Bilaspur 

Khodri·Anuppur : commissioned. 
Work of Bilaspur flyover taken up. 

10 Raipur·Titlagarh (203 km) 290.20 1814.80 1017.45 82.00 
including New Line Mandir 
Hasaud·Naya Raipur· Kendri (20 
km) and new Material 
Modification for Gauge 
Conversion of Raipur (Kendri)· 
Damtari & Abhanpur-Rajim 
branch (67.20 km), 
Raipur·Titlagarh: 109 Km section commissioned. Work taken up in 
balance section. 
Mandir Hasaud-Naya Raipur· Kendri: Work taken up. 
Raipur (Kendri)·Damtari &Abhanpur·Rajim: Land acquisition taken up. 

11 Champa-Jharsuguda 3"' line 152.38 1226.51 1014.42 52.00 
97 Km Commissioned. 
Work taken up in balance section. 



'.I S.N 
' 

Name of Project Length Anticipated Exp. upto Outlay 
(KM) Cost Mar•19 19·20 

(~ in Cr} (fin Cr) ('fin Cr) 
12 Jagdalpur-Kirandul 150.00 1160.83 622.21 128.52 

62 km - commissioned. 
Work taken up in the balance section. 

13 Jagdalpur-Koraput 110.22 1547.38 271.77 110.00 
43.58 km commissioned, 
Land acqui~ition and Forestry clearance taken up. 
Work taken up in balance section. 

14 .Jharsuguda-Champa-Bilaspur 4th 206.00 1973.66 101.40 200 .. 00 
line 
13 Km section commissioned. 
Work taken up in balance section. 

15 Bilaspur (Pendra Road)·Anuppur 50.10 393.98 240.08 100.00 
3rd line -----· -· 
Work taken up in entire section 

16 Rajnandgaon-Nagpur(Kaiumna) 228.30 2686 .. 63 305.84 350.00 
3rd line (228.30 km) with rail 
over rail line at Gondia 
Land acquisition taken up. 
Work taken up in available land. 

17 Gevra Road-Pendra Road 
(Doubling) 
Note: Doubling work of Gevra Road00Pendra Road has been clubbed with 
new line work as being constructed simultaneously by SPV. 

2. MECHANICAL WORKS IN CHHATTISGARH: 

11 Projects related to Workshop and Production Unit, at a cost of 
~ 276 er. falling in the State of Chhattisgarh, are at different stages 
of execution • 

3. RAILWAY ELECTRICATION WORKS IN CHHATTISGARH: 

Railway Electrification of Marauda-Dallirajhara (76 kms) Section has 
been taken up. Latest cost of this project is ~ 75.96 crore. Work 
taken up. 

***** 
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SHRI SURESH C. ANGADI: Sir, for any progress of the railways in the States, 

the State Government concerned should aiso cooperate. Availability of land is 

the subject of the State. The work can be started on the land made available to 

the Railways. If the hon. Member has any problem, I will ask the authorities 

I concerned to talk to the hon. Member. 

SHRI M. K. RAGHAVAN : Thank you, Sir, for giving me this opportunity. 

Kozhikode railway station had been upgraded years back as a world class 

station. The Government of India has announced the redevelopment project for 

Kozhikode railway station . .Now, the proposal of the project has been 

transferred to Railway Land Development Authority (RLDA), Delhi from railway 

headquarters, Chennai. Through you, Sir, I would like to know from the hon. 

Minister the current status of the mentioned project and when the project wiil 

take off. 
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SHRI SURESH C. ANGADI: Sir, we are going to develop almost all the railway 

stations as world class railways stations. The hon. Member has asked about a 

specific station. I will send him all the details in this regard. 



Subject: 

LOK SABHA SECRETARIAT ~j?Je;-,d/;c -::-g 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. !11 
Request for dropping of Assurance given in reply to Unstarred 
Question No. 3988 dated 17.07.2019 regarding "Survey work for 
Broad Gauge Lines". 

On 17 July, 2019, Shri Abdul Khaleque, M.P., addressed an Unstarred 
Question No. 3988 to the Minister of Railways. The text of the Question along 
with the reply of the Minister is as given in the Annexure. 
2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Railways within 
three months from the date of the reply but the Assurance is yet to be 
implemented. · 

3. In this regard, the Ministry of Railways vide O.M. No. 2019/W-
1/NFR/PQL/BS/8 dated 04 June, 2020 has stated as under:-

"Survey Report of the Survey of New Line from Bongaigaon to Aghori via 
Barpeta, Hajo, Sarthebari (136 km) was examined in Railway Board's 
office and Railway Board has decided to shelve the project due to no 
operational benefit and being financial unviable." 

4. In view of the above, the Ministry, with the approval of the Minister of 
State In the Ministry of Railways, has requested the Committee to drop the 
above Assurance. 

The Committee may consider. 

DATED:- 21f oi;J2.,2..I 
NEW DELHI 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 3988 
TO BE ANSWERED ON 17 .07 .2019 

SURVEY WORK FOR BROAD GAUGE LINES 

3988. SHRI ABDUL KHALEQUE: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government is aware that Barpeta town of Assam State 
which is the birth place of Colonel Guru Prasad Das who invented the 
rail vaccum brake in 1930, is not connected with rail line till now, if 
so, the details thereof; 

(b) whether the Government has conducted the Preiiminary Engineering-
cum .. Traffic Survey (PET) survey for the new Broad Gauge line from 
Jogighopa-Guwahati via Barpeta, Hajo and if so, the details thereof; 

(c) whether the survey has been completed and report submitted to 
Railway Board and if so, the details thereof; 

(d) whether the Government has conducted another survey for 
Bongaigaon to Aghori via Barpeta, Hajo, Sarthebari that has been 
sanctioned by Railway Board; and 

(e) if so, the details thereof and the present status of the survey? 

·ANSWER 

MINISTER OF RAILWAYS AND COMMERCE & INDUSTRY 

(SHRI PIYUSH GOYAL) 

(a) to (e): A Statement is laid on the Table of the House. 

***** 
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF UNSTAF. ED 
QUESTION NO. 3988 BY SHRI ABDUL KHALEQUE i'O BE ANSWERED IN LOK 
SABHA ON 17.07.2019 REGARDING SURVEY WORK FOR BROAD GAUGE 
LINES 

(a): Railway projects are taken up on the basis of remunerativeness, last 

mile connectivity, missing links and alternate routes, augmentation of 

congested I saturated lines, socio-economic considerations etc. depending 

upon throWforward of ongoing projects and overall availability of funds. 

Though Barpeta town is not connected with Railway line but Barpeta Road 

Railway Station is only 19 km away from the Barpeta town. 

(b) & (c): Survey for a new line from Jogighopa to Guwahati via Barpeta-

Sarthebarl-Hajo (136 km) was completed in 2011-12. As per survey report, 

cost of the .project was assessed as ~1298 crore with RoR (-)11.95%. 

Project could not be taken forward as it was financially unviable and Indian 

Railways having large shelf of ongoing new line projects. 

(d) & (e): Survey for a new line from Bongaigaon to Aghori via Barpeta, 

Hajo, Sarthebari (136 km) was completed in January, 2018. As per survey 

report, cost of the project was assessed as ~3336 crore with RoR (-) 8.18%. 

Final view will be taken after complete examination of survey report. l ( 
***** 



Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. \ o \ 

·Request for dropping of Assurance given in reply to Unstarred Question 
No. 1760 dated 04.05.2016 regarding "Restructuring of RPF". 

On 04 May, 2016, Shri MD. Badaruddoza Khan, M.P., addressed an Unstarred 

Question No. 1760 to the Minister of Railways. The text of the Question along with 

the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 

required to be implemented by the Ministry of Railways within three months from the 

date of the reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Raliways vide O.M. No. 2020/Sec(Spl)/120/14 

dated 28.01.2021 has stated as under:-

"The proposal for amendment in RPF act for empowering RPF to deal with 

passenger related offences could not materialize due to the proposal not being 

supported by 18 States. The Ministry of Railways could not proceed further in 

the instant case in view of the opposition by States." 

4. In view of the above, the Ministry, with the approval of the Minister of 

Railways, has requested the Committee to drop the above Assurance. 

The Committee may consider. 

DATED:- 21/oz./ 2 ·;,2} 
NEW DELHI 
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GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

LOK SABHA 
UNSTARRED QUESTION N0.1760 
TO BE ANSWERED ON 04.05.2016 

RESTRUCTURING OF RPF 

1760. SHRI MD. BADARUDDOZA KHAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railway Protection Force (RPF) and policing in the 
RaUways badly need restructuring and revamping and if so, the details 
thereof; 

(b} whether RPF requires more legal support to tackle the menace of 
crime in the r-anway network; and 

(c) if so, the steps taken by the Railways in this regard? 

ANSWER 
• 

MINISTER OF STATE IN THE MINISTRY OF RAILWA VS 

(SHRI MANOJ SINHA) 

(a) to (e}: A Statement fs laid on the Table of the House. 

****'* 
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (c) OF-
UNSTARRED QUESTION NO. 1760 BY SHRI MD. BADARUDDOZA KHAN 
TO BE ANSWERED IN LOK SABHA ON 04.05.2016 REGARDING 
RESTRUCTURING OF RPF 

(a) to (c): Prevention of crime, registration of cases, their investigation 

and maintenance of law and order in Railway premises as w~ll as on 

running trains are the statutory responsibility of the States which is 

being discharged by them through the Government Railway Police 

(GRP). Besides sharing 50% cost on GRPs with respective States. 

Railways, through the Railway Protection Force (R'PF), are 

supplementing efforts of States to ensure security of passengers and 

passenger area. In addition, concerned District Police is respo11sible for 

security of tracks, bridges, tunnels and law & order issues. 

In view of muitipiicity of law enforcement agencies, overlapping of role· 

and responsibilities of these agencies, problem of inter-State 

coordination, duplicity of manpower & resources, some times there is 

confusion among travelling ·passengers with regard to registration of 

First Information Report (FllR), etc. 

RPF has been entrusted with the responsibility of protection and 

security of passengers and passenger area, with the amendments in the 

RPF Act and the Railways Act in the year 2003, without commensurate 

legal powers, which is proving a major hindrance in controlling crime 

against passengers. RPF needs legal powers to deal with passenger 

related offences to strengthen security of passengers and passenger 

area over Indian Railways. 



A proposal for amendment In the RPF Act, 1951, to empower RPF to 

deal with passenger related offences in the passenger area, has been 

moved by the Ministry of Railways with the concurrence of Ministries of 

Law and .Justice and Home Affairs. As advised by the Cabinet 

Secretariat, comments of States have been solicited on the above 

proposal. Comments · have so far been received from 26 States. 18 

States/Union Territories (UT} have opposed the move to amend the RPF 

ActJ 07 States/UT have given their consent, 01 UT has not offered any 

comment and reply is awaited from 06 States. However, Ministry of 

Home Affairs has recently conveyed their opposition to the proposed 

amendments in the RPF Act. ~atter is being furt~~~~~ j 
/ Ministry of Railwaysc / 

{ --·-·----· 
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LOK SABHA SECRETARIAT /}jf~??dJ:X : X!J. 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. to 2-

Subject: Request for dropping of Assurance given in reply to Unstarred 
Question No. 1663 dated 26.07.2017 regarding "Tejas Express" . . 

On 26 July, 2017, Shri Venkatesh Babu T.G., M.P., addressed an 
Unstarred Question No. 1663 to the Minister of Railways. The text of the 
Question along with the reply of the Minister is as given in the Annexure. 

2. · The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Railways within 
three months from the date of the repiy but the Assurance is yet to be 
implemented. 

3. In this regard, the Ministry of Raiiways vide O.M. No. 2019/Chg/28/46 
dated 25 March, 2021 has stated as under:-

"Part of the Assurance had been fuifilled with the commencement of 
82501/82502 Lucknow-New Delhi Tejas Express w.e.f. October 4, 2019 
by IRCTC. However, this Ministry for fulfillment of Assurance w.r.t. 
introduction of New Deihi-Chandigarh Tejas Express had requested for 
extension of time. In the meantime, nation-wide lockdown had been 
imposed and Indian Railways, to contain the spread of COVID-19 
pandemic, discontinued operation of ali regular passenger carrying trains 
w.e.f. 23.03.2020 itseif. Prior to discontinuation of services, New Delhi~ 
Chandigarh sector was served by train services including 03 pairs of 
Shatabdi Express services viz. 12005/12006 New Delhi-Kalka Shatabdi 
Express (via Chandigarh), 12011/12012 New Delhi-Kaika Shatabdi 
Express (via Chandigarh) and 12045/12046 New Deihi-Chandigarh 
Shatabdi Express. 

Furthermore, Indian Raiiways has decided to ailow operation of 150 
passengers trains by Private train operator via PPP mode which have 
been divided into 12 clusters induding Chandigarh duster (Cluster-5) 
wherein two pair trains on the New Deihi-Chandigarh routes have been 
included. 

As such, it would not be feasible to impiement the proposed introduction 
of 22425/22426 New Delhi-Chandigarh Tejas Express. 11 

4. In view of the above, the Ministry, with the approval of the Minister of 
Railways, has requested the Committee to drop the above Assurance. 

The Committee may consider. 

DATED:- 21/08(2.,2\ 
NEW DELHI 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

l.OK SABHA 
UNSTARRED QUESTION N0.1663 
TO BE ANSWERED ON 26.07 .2017 

TEJAS EXPRESS 

i 663. SHRI VEN KA TESH BABU T uG.~ 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have Introduced Tejas Express and if so, the 
d~taHs thereof; 

(b) wEtethsr ff: rs a faot that E'!eadFJkoates h~v~ been stor.ei:t ~reel 

htfo\:ainment scree.ns damaged~ 

(c) [f so, tlte action taken by f:ha Railways ~rt f:E-tls regerd~ 

{c:) \l\lhether 2t cs proposed ~o [ntroduce mere= Tejas exs>ress CrtJ ether 
routes a!so ~nciuding South and lf so, the detalis th.erreof; and 

{e) the time by which the sah:( proposai i:s.Uke{y to be implemented? 

ANSWER 

MENISTER OF STATE IN THE MINISTRY OF RAIL.WAYS 

{SHIR.[ RA.JEN GOHAftN} 

CST"KarmaH Te!2!s Express Etas been introduced w .. e.f .. 22..05.2Q't7c 

cornl:llensate tE1e Ranway ati.im£m;6s\'.:raitnoll'il ~y jpla).'ftir~~ 0 22,~mu .. ~$; (Wj~r:i·~~~'e 

ecsl;. li~® aeer:Jsed: has c:lie1PoseteCl ~he damage cos~ Gl!il ~8 .. ff?,2:@ii'l,, 
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(d) & (e): Proposal of running 2 more Tejas Express trains viz. 

22425122426 New Delhi-Chandigarh Tejas Express (6 days a week) & 

12585/12586 Lucknow-Anand Vihar(T) Tejas Expross (6 days a week) has 

been approved·. These trains will be introduced as and when necessary 

clearance and m:-esources are obtained. ). 
---

***** 



Subject: 

LOK SABHA SECRETARIAT /)-jpe>?du ~ 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. l o 3 
Request for dropping of Assurance given in reply to Unstarred 
Question No. 3669 dated 02.01.2019 regarding "Tellichery-
Mysore Rail Line". · 

On 02 January, 2019, Shri Muiiappaiiy Ramachandran, M.P., addressed 
an Unstarred Question No. 3669 to the Minister of Railways. The text of the 
Question along with the repiy of the Minister is as given in the Annexure. 
2. The repiy to the Question was treated as an Assurance by the 
Committee and required to be impiemented by the Ministry of Railways within 
three months from the date of the reply but the Assurance is yet to be 
implemented. 

3. In this regard, the Ministry of Raiiways vide O.M. No. 2018/W-
l/PQL/SR/3669 dated 22 January, 2021 has stated as under:-

"Government of Karnataka is yet to approve modified aiignment of 
Thaiaserry-Mysuru new line. As a result it is not possible for KRDCL to 
complete updating survey." 

4. In view of the above, the Ministry, with the approval of the Minister of 
Railways, has requested the Committee to drop the above Assurance. 

. The Committee may consider. 

DATED:- 21!oB /1-.:>2 J 

NEW DELHI 
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GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 3669 
TO BE ANSWERED ON 02.01.2019 

TELLICHERY~MYSORE RAIL LINE 

3669. SHRI MULLAPPALL Y RAMACHANDRAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether feasibility study of TeUichery .. Mysore Railway Line has been 
completed and Detailed Project Report (DPR) has been submitted; and 

(b) if so, the details thereof and the decision taken in this regard? 

ANSWER 

MINISTER OF STATE IN THE MINISTRY OF RAILWAYS 

(SHRI RAJEN GOHAIN) 

(a) and (b): Feasibility report for Thalaserry .. Pfriyapatna(Mysuru) new line 

submitted by .Kerala Rail Development Corporation Limited (KRDCL), a .Join1 

Venture Company of Government of Kerala and Ministry of Railways has 
- ------··- - ·- ---- ---~-·----~ 

been prepared in January 2018 without any survey on ground and there is 

no assessment of the impact of raiiway line in the forest- zone involving 

fragile ecosystem and protected forest ·areas/sanctuaries. Local people are 

also agitating against the proposed alignment wh_ich passes through the 

State of Karnataka. ~ccordingly, KRDCL has been advised to sort out the -
issues of forest clearances and alignment with all the stake holders -----------·------···----- ·--- ---- · ----------
involved including Government of Karnataka . and thereafter, update the 

- ------ -· -·--------- -- ------- -
report for appropriate consideration of the proposed new line. 

-·- ---· 
* **** 

I 
I 
\ 
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Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. l o ~ 

Request for dropping of Assurance given in reply to Unstarred 
Question No. 5631 dated 10.05.2012 regarding "Railway Medical 
and Nursing Colieges". 

On 10 May, 2012, Shri Balkrishna K. Shukla and various other M.Ps., 
addressed an Unstarred Question No. 5631 to the Minister of Railways. The 
text of the Question along with th·e reply of the Minister is as given in tile 
Annexure. 
2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Railways within 
three months from the date of the reply but the Assurance is yet to be 
implemented. 

3. In this regard, the Ministry of Railways vide O.M.No.2012/H-1/14/20/LS 
dated 10 June, 2020 has stated as under:-

"To implement the Budget announcement, a building has been 
constructed at Majerhat (Kolkata) for Nursing College and private 
organizations were invited through an open advertisement to submit 
their bids for running the Nursing Coliege in the Railway Building. 
However, there was no response. 

The State Government of West Bengal, who initially had proposed 
to run the Nursing College at Majerhat (Kolkata), when was asked to 
finalize the terms and conditions for running the Nursing College, they 
did not accept any of the terms and conditions as laid by Railways, 
especially for reservation of 50% of seats for wards of Railway 
employees. 

For Nursing Colieges at other locations namely Delhi, Mumbai 
(Kalyan), Chennai, Secunderabad, Lucknow and Jabalpur, Zones were 
advised to invite Expression of Interest (EOI) to gauge the interest of 
private partner for setting up of Nursing Colleges. However, the 
response had not been quite encouraging. Besides, adequate land has 
not been made available at Delhi and Centrai Railway Hospital at 
Jabalpur does not have adequate number of beds as per the Indian 
Nursing Council norms. 

It is also prudent to mention .. here that as per NCI norms 'Any 
organization is having 100 bedded parent (own) hospital' is eligible to 
establish a B.Sc. (N) College or Nursing College. However, INC has not 
stated anything in their guidelines on the role of PPP in establishing 
Nursing College. 



Part Assurance pertaining to setting up of Raiiway Medical 
Colleges on PPP mode has been dropped and only part Assurance 
pertaining to Nursing Colleges is pending. 

Since, Railways are already providing health care facilities to their 
employees both serving and retired and their eligible dependents 
through its own set up; therefore, there does not seem any need for 
Railways to set up any Nursing Colleges. Further, in the absence of any 
guidelines on PPP for setting up of Nursing Colleges and any provision 
for reservation of seats for wards of Railway employees, it will be fruitful 
to drop the Assurance i.e. Establishing of Nursing Coileges on PPP 
mode." · 

4. In view of the above, the Ministry, with the approval of the Minister of 
State in the Ministry of Raliways has requested the Committee to drop the 
Assurance. 

The Committee may consider. 

DATED:- 2.1 ]og/2•2) 
NEW DELHI 



GOVERNMENT OF INDIA 

MINISTRY OF RAILWAYS 

LOK SABHA 

UNSTARRED QUESTION NO: 5631 

ANSWERED ON:10.05.2012 

RAILWAY MEDICAL AND NURSING COLLEGES 

BALKRISHNA KHANDERAO BALU SHUKLA SHUKLA 

(a)the latest status of setting up of medical colleges, nursing colleges by railways at different 
locations in the country; 

(b)whether the aforesaid colleges shall be fully funded by the Government or it shall be in Public 
Private Partnership mode; 

(c)the number of students proposed to be given admission for degree/diploma courses in the 
proposed Railway Medical Col!eges/Nurslng Colleges in the Initial stage; 

(d)whether the admission to the said colleges is proposed to be made in accordance with the 
rules in force in the State concerned; 

(e)if not, whether the Ministry is formulating a new policy in this regard; and 

(f)if so, the details thereof? 

Will the Minister of RAILWAYSbe pleased to state:-

ANSWER 

MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H. MUNIYAPPPA) 

(a)For setting up of Medical Colleges, five locations i.e. Kharagpur, Lucknow, Guwahati, 
Chennai and Secunderabad have been identified Bids for appointment of consultant at Kharagpur 
were invited. However, the tender was discharged on technical grounds. Retendering for the 
same is under process. For other four locations in phase-I, Zona! Railways are processing for 
appointment of consultant. Remaining locations i.e. Ahmedabad, Bilaspur, Barasat, 
Bhubaneswar, Mysore, Dibrugarh, Jodhpur, B. R. Singh Hospital, Garden Reach, Nagpur, 
Bhopal, Jammu and Trlvandrum shall be taken up subsequently. 

For setting up of Nursing Colleges, the construction work at Majerhat in Kolkata has started. 
Expressions of Interests (EOJs) have been received by Zonal Railways for Nursing Colleges at 
Delhi, Lucknow and Jabalpur and for Mumbai no one participated. 

(b)Ministry of Railways have decided to set up the Medical & Nursing Colleges in Public Private 
Partnership mode. 

(c) to (f)These issues shall be determined subsequently after Reports of the Consultants are 
received and examined by this Ministry. 



MINUTES 
COMMITTEE ON GOVERNMENT ASSURANCES 

(2020-2021) 
(SEVENTEENTH LOK SABHA) 

TENTH SITTING 
(28.09.2021) 

Appendix-XV 

The Committee sat from 1500 hours to 1615 hours in Committee Room 'C' Parliament 
House Annexe, New Delhi. 

PRESENT 

Shri Rajendra Agrawal - Chairperson 

Members 

2. Shri Nihal Chand Chauhan 
3. Shri Ramesh Chander Kaushik 
4. Shri Kaushalendra Kumar 
5. Shri Santosh Pandey 
6. Shri M.K.Raghavan 
7. Dr. Bharatiben Dhirubhal Shiyal 

Secretariat 

1. 
2. 
3. 

Shri Pawan Kumar 
Shri Lovekesh Kumar Sharma 
Shri S. L. Singh 

- Joint Secretary 
- Director 
- Deputy Secretary 

WITNESSES 

xxxxx xxxxx xxxxx xxxxx 

At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee and apprised them that the sitting has been convened to (i) consider 20 
Memoranda containing requests received from various Ministries/Departments for 
dropping of 47 pending Assurances; and (ii) take oral evidence of the representatives 
of the Ministry of Social Justice and Empowerment (Department of Social Justice and 
Empowerment) regarding pending Assurances. 

2. Thereafter, the Committee took up the said 20 Memoranda (Memorandum Nos. 
89 to 108) containing 47 Assurances for consideration for dropping or otherwise of the 
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relevant Assurances. After considering a few Memoranda, the Committee authorized 
the Hon'ble Chairperson to decide the remaining Memoranda. The Chairperson 
subsequently decided to drop 39 Assurances as per details given in Annexure-I and to 
pursue the remaining 08 Assurances as per details given in Annexure-II* for 
implementation by the Ministries/Departments concerned. 

3. xxxxx xxxx:x xxxxx xxxxx 
4. xxxxx xxxxx xxxxx xxxxx 
5. xxxxx xxxxx xxxxx xxxxx 
6. xxxxx xxxx:x xxxxx xxx:xx 
7. xxxxx xxxxx xxxxx xxxxx 
8. xx:xxx xxxxx xxxxx xxxxx 
9. xxxxx xxxxx xxxxx xxxxx 

The Committee then adjourned. 

* Not related to this Report. 
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(xiii) USQ No. 2646 
dated 29.03.2012 

(xiv) USQ No. 6739 
dated 17.05.2012 

(xv) USQ No. 302 
dated 09.08.2012 

(xvi) USQ No. 4352 
dated 06.09.2012 

(xvii) USQ No. 1014 
dated 29.11.2012 

(xviii) USQ No. 1261 
dated 12.12.2013 

(xix) USQ No. 3688 
dated 13.02.2014 

(xx) USQ No. 4231 
dated 20.02.2014 

(xxi) USQ No. 2723 
dated 12.03.2015 

(xxii) SQ No. 294 
' dated 15.03.2018 

(xxiii) USQ No. 1398 
dated 20.09.2020 

(xiii) Committee 
on Land Reforms 

(xiv) Allocation of 
Land to Landless 
People 

(xv) National 
Council for Land 
Reforms 

(xvi) Land 
Reforms Act 

(xvii) Land 
Reforms Policy 

(xviii) Land 
Reform Policy 

(xix) Waste Land 
Development 

(xx) National 
Land 
Reclamation 
Council 

(xxi) Distribution 
of Land to Poor 

(xxii) Land 
Reforms 

(xxiii) National 
Land Reform 
Policy 2013 

--... ---- __ "____ ----- ···-----1--------
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USQ No. 2997 
dated 16.03.2016 

USQ No. 4112 
dated 18.08.2010 

[ __ I ......... . 

Department of 
Atomic Energy 

Shifting of NPP 
from Haripur 

--- ----·---+-
Department of 

____ lAtomic Energy 
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Exploration of 
Uranium and 
Plutonium 



14* 92 (i) USQ No. 2410 Personnel, Department of (i) Right to 
dated 28.03.2012 Public Personnel and Privacy Bill 
(ii) USQ No. 6496 Grievances and Training (ii) Right to 
dated 16.05.2012 Pensions Privacy Bill 
(iii) USQ No. 3201 (iii) Separate 
dated 12.12.2012 Legislation on 

Privacy 

(iv) USQ No. 4154 (iv) Panel on dated 19.12.2012 Privacy of 
Individuals 

(v) USQ No. 1714 (v) Exemption 
dated 09.12.2015 from Rightto 

Privacy Bill 
5 93 USQ No. 2536 Heavy New National 

dated 09.07.2019 Industries Auto Policy 

6 94 USQ No. 7114 Defence Defence Battery Operated 
dated 08.05.2015 Research and Chariot 

Development 
Organisation 

7 95 USQ No. 402 Rural Department of Economic Losses 
dated 15.09.2020 Development Rural due to Corona 

Development Virus Pandemic 

8 ' 96 SQ No. 130 Railways Railway Projects 
dated 27.11.2019 
(Supplementary by 
Smt. Jyotsna 
Charandas Mahant, 
M.P.) 

9* 97 USQ No. 3988 Railways Survey Work for 
dated 17.07.2019 Broad Gauge 

Lines 
10 101 USQ No. 1760 Railways Restructuring of 

dated 04.05.2016 RPF 
11 102 USQ No. 1663 Railways Tejas Express 

dated 26.07.2017 
12 103 USQ No. 3669 Railways Tellichery-Mysore 

dated 02.01.2019 Rail Line 
13 108 USQ No. 5631 Railways Railway Medical 

dated 10.05.2012 and Nursi11g 
Colleges 

*Implementation Report of the Assurances laid on Table of the House 01.12.2021. 
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MINUTES 
COMMITTEE ON GOVERNMENT ASSURANCES 

(2021-2022) 
(SEVENTEENTH LOK SABHA) 

FIFTH SITTING 
(20.12.2021) 

The Committee sat from 1500 hours to 1645 hours in Chairperson's Chamber, 
Room No. 216, Block-B, Extension to Parliament House Annexe, New Delhi. 

PRESENT 

Shri Rajendra Agrawal - Chairperson 

Members 

2. Shri Nihal Chand 

3. Shri Ramesh Chander Kaushik 

4. Shri Kaushalendra Kumar 
s. Shri Ashok Mahadeorao Nete 

6. Shri Santosh Pandey 
7. Shri M.K. Raghavan 

Secretariat 

1. Shri Pawan Kumar - Joint Secretary 
2. Shri S.L. Singh - Deputy Secretary 

At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee and apprised them regarding the day's agenda. Thereafter, the 
Committee considered and adopted the foliowing five (OS) draft Reports without 
any amendments:-

(I) Draft Fifty-Fourth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Education 
(Department of Higher Education)'; 



(ii) Draft Fifty-Fifth Report (17th Lok Sabha) regarding 'Review of 

Pending Assurances Pertaining to the Ministry of Social Justice and 

Empowerment (Department of Social Justice and Empowerment)'; 

(iii) Draft Fifty-Sixth Report (17th Lok 5abha) regarding 'Requests for 

Dropping of Assurances (Acceded to)'; 

(iv) Draft Fifty-Seventh Report (17th Lok Sabha) regarding 'Requests 

for Dropping of Assurances (Not Acceded to)'; and 

(v) Draft Fifth-Eighth Report (17th Lok Sabha) regarding 'Review of 

Pending Assurances Pertaining to the Ministry of Railways'. 

2. The Committee also authorized the Chairperson to present the Reports 
during the ongoing Session. 

The Committee then adjourned 



COMPOSITION OF THE COMMITTEE 
ON GOVERNMENT ASSURANCES* 

(2020 - 2021) 

SHRI RAJENDRA AGRAWAL Chairperson 

MEMBERS 

2. Shri Sudip Bandyopadhyay 
3. Shri Nlhal Chand Chauhan 
4. Shri Gaurav Gogoi 
5. Shri Nalin Kumar Kateel 
6. Shri Ramesh Chander Kaushik 
7. Shri Kaushalendra Kumar 
8. Shri Ashok Mahadeorao Nete 
9. Shri Santosh Pandey 
10. Shri M.K. Raghavan 
11. Shri Chandra Sekhar Sahu 
12. Dr. Bharatiben Dhirubhai Shiyal 
13. Shri Indra Hang Subba 
14. Smt. Supriya Sule 
15. Vacant@ 

SECRETARIAT 

1. Shri Pawan Kumar 

2. Shri Lovekesh Kumar Sharma 

3. Shri s. L. Singh 

Joint Secretary 

Director 

Deputy Secretary 

-------- ··-··----------------------

Appendix-XVI! 

* The Comm·1ttee had been conse1tuted w.e.f. 09 October, 2020 vide Para No. 1773 of Lok Sabha 
Bulletin Part-II dated 16 October, 2020 

@ Shri Pashupati Kumar Paras ceased to be a Member of the Committee w.e.f. 7.7.2021 due to his 
induction in the Union Council of Ministers. 
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